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MR. DEPUTY CHAIRMAN: Now, we take up the discussion on the
working of the Ministries of Social Justice and Empowerment and Tribal
Affairs. Shri Dipankar Mukherjee will initiate the discussion.

DISCUSSION ON THE WORKING OF THE MINISTRIES OF SOCIAL
JUSTICE AND EMPOWERMENT AND TRIBAL AFFAIRS

SHRI DIPANKAR MUKHERJEE (West Bengal): Sir, | rise to move a
discussion on the working of the Ministries of Social Justice and
Empowerment and Tribal Affairs. But, at the outset, | must say that with a very
heavy heart, | am initiating this discussion. While the issues relating to the
Ministries of Social Justice and Empowerment and Tribal Affairs, the
mandates of these Ministries, concern 42 per cent of the population, it is
unfortunate that we do not have the Opposition in the House. Shri Lalu Prasad
Yadav was talking about a challenge to the country. Apart from communalism,
what is the real challenge we are confronted with? The other challenge before
us is the social justice. Today, | rise with a heavy heart because we are having
this discussion but we are not finding the Opposition in the House. Yesterday
also, a serious thing - when hearing a statement was laid on the Table of the
House - was allowed to happen. This is a reflection on how the House is
working. Yesterday also, when we were discussing the Statement laid by the
Railway Minister on the railway
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accident, | rose and pointed it out that clarifications were necessary on that, a
discussion was necessary on that. That was not the only issue. That was a
discussion on the railway accident, including casualties of people, the people
who lost their lives. What we had yesterday was on one para and nothing
else. Shri Yashwant Sinha was making some references today. | agree that
everyone of us wanted to seek clarifications on the accident report, on the
report laid by the Minister. It was not about one part only; actually, the whole
Statement should have been discussed. But it did not happen. What was
happening today in your presence, Sir? Sir, probably, one of the ugliest
incidents would have happened today, had there not been an intervention by
some sensible Members of this House. Through this opportunity which | have
got, | appeal to the Opposition, and especially, the revered Leader of the
Opposition, who was sitting in the House when one of the Opposition
Members came rushing from the other side of the Well, and the Statement
was torn by some Members right in front of the Chair. | appeal to the Leader
of the Opposition wherever he is, Sir, | seek his intervention. This is how the
House runs. Sir, | think, in whatever discussions we are having, and whatever
discussions we are going to have, certain seriousness must come as far as all
these things are concerned.

Sir, coming to the Report of the Ministry of Social Justice and
Empowerment, in the mandate for the Ministry it is said "To work towards
mainstreaming of the disadvantaged and the marginalised sections of the
society such as Scheduled Castes, Other Backward Classes, minorities, aged
persons, persons with disabilities, victims of substance abuse, children in
need of care and protection." So far as the Ministry of Tribal Affairs is
concerned, Sir, the Ministry of Tribal Affairs' objective is to provide a more
focussed attention on the integrated socio-economic development of the most
under-privileged section of the Indian society, the Scheduled Tribes in a
coordinated and planned manner, Now, out of the total population of India,
sixteen per cent are Scheduled Castes, eight per cent Scheduled Tribes and
eighteen per cent are minorities. The total of it comes to 42 per cent.

Sir, while discussing the working of the Ministries of Social Justice
and Empowerment and Tribal Affairs, | would start with the Ministry of Social
Justice and Empowerment. As you know, Sir, our Party is supporting this
Government, the UPA Government, on the basis of the Common Minimum
Programme. In the Common Minimum Programme, there is a special
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paragraph on the Scheduled Castes and Scheduled Tribes focussing the
objectives so far as the UPA Government is concerned on the tasks regarding
the Scheduled Castes and Scheduled Tribes. | am reading point by point as to
what are the objectives before this Government in this regard. | am talking of
the Scheduled Castes only. It has been said, "The UPA Government will
launch a comprehensive national programme for minor irrigation of all lands
owned by dalits and adivasis. Landless families will be endowed with land
through implementation of land ceiling and land redistribution legislation."
Now, this is also a part of the objectives. Sir, | found that there is a mention of
this particular objective in the CMP and it has been said in the Annual Report
that 'the Ministry has been assigned the following items under the National
Common Minimum Programme'. And regarding some other point, namely,
reservation, it has also been said here in the Common Minimum Programme
that the Government is very sensitive to the issue of affirmative action,
including reservations, in the private sector. This is one of the objectives. | will
come to that objective afterwards. | am surprised and | do not understand why
this part, namely, the 'land for the landless through implementation of the land
ceiling and land redistribution legislation' has not been mentioned in the
Annual Report of the Ministry. Sir, so far as the under-privileged, the dalits are
concerned, when we talk about the Ministry's objective, the major point is
social justice and empowerment. But, in the rural areas, what is the source of
empowerment? If our perspectives for this Ministry are a sort of feudal
benevolence, it is a different matter. But neither this Ministry is meant for that,
nor this Government is meant. If you say empowerment, in villages, what is
the source of empowerment? Wherefrom the power comes? It is the land, it is
the land, and it is the land only. If land is not there in the whole of the
objectives of the Ministry, | think, the real purpose of it is not served. | don't
mind if the Minister clarifies how is it that this part of the objective of the
National Common Minimum Programme is missing here. ...(Interruptions)...
So, Sir, so far as the-Ministry's functioning is concerned, monitoring the
developmental part, monitoring the interest of the SC/STs is also the
monitoring of this whole thing. The overall coordination is this Ministry's part. If
some other Ministry is looking after this, why this objective should not come?
So far as the land for the landless through implementation of land ceiling and
land distribution is concerned, it needs to be addressed by the Ministry
because if that is not done, Sir, the basic objective is not realised. Sir, you
call it the Ministry of 'Social Justice and
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Empowerment'. More than seventy five per cent of dalit and adivasi workers
are still connected with land.

[THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA) in the Chair]

Over 50 per cent of them are the landless labourers and the
remaining 25 per cent are the marginal and small farmers. Of the whole, so far
as the domain of reservations is concerned, it does not reach even one per
cent of the population. But the basic issue, on which the whole issue of social
justice is being centred around, is land. Over 50 per cent are landless
labourers and 25 per cent are marginal and small farmers. We would like to
know what type of action, what type of affirmative action, this Ministry has
taken so far as land issues are concerned. If that part is ignored, the whole
talk of empowerment in the rural areas becomes absolutely without any basis.
It does not create any sense of empowerment so far as Dalits living in the
rural areas is concerned.

Sir, | have before me specific examples to show what is happening.
In the State of Madhya Pradesh 31+ i #ied Uqel & IS W™ a1 8—2002 # 7eg

TSR ARPR A YAE gl iR sfearRiai & forg, 19 arg gRari & forg 4% & ug
S 3! =I5 & & | This was in 2002. Right now, only 2 &g RaRT &I, 19 og §
W 2 g URARKR B, SHE & U2 el 3R S99 3 30 per cent B1 STHIF BT dHeoll fHall
3R RTTp! Feal el &, STH A—8H Bl 8 &A1 31 7ol H SR <1, | have got
those examples RTT®T BeatT e E—AX T S8 9 B U BT §, 40 TH Hiol U
Bl 7T # feErs Ru—S 9! BHd el o W&l 8,every year as a matter of routine.
We would like the hon. Minister to make a note of it. | shall provide a copy of

this too.fST &1 Hestl el & ST Hestl e & are Al I8! BH B el Sl JET 8,

matter of routine, for the last three to four years. This time also, it has been
taken away. The District Magistrate talks of the Police. The Police say that
there are special Harijan thanas, and they should go there. They have been
going around, but till now, have not got the actual rights. So, does
empowerment mean that even UgT & & 91§ 1 deall &1 e 3R Heal fie™ &

g8 1 B o St S ? What is the pro-active nature of monitoring done by

this Ministry so far as this land is concerned? In Madhya Pradesh itself, there
are certain instances of tribals being evicted from their own areas. What is the
kind of monitoring, the nature of pro-active approach, as far as the Ministry of
Social Justice and Empowerment is concerned? What are the proactive steps
that have been taken by the Ministry?
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| am afraid, even as | give this particular example, you will get a
report from the concerned people, such as the District Magistrate and all, that
there have been fights between two dalits and that this was not a case of the
high caste people exploiting the lower caste people; It is only a case of dalit
versus dalit. It is a mind set. There are politicians, there are Thakurs, who are
trying to see to it that these people, even if they are being given the pattas, are
not able to utilise them. | would like this Ministry to adopt a pro-active
approach in this case, State-wise. Is it not possible? | fully agree with what the
Finance Minister had said the other day that it is not a question of outlay, itis a
question of outcome that we should assess.

Sir, my submission to the Ministry is, it is not through the report of
how many commissions we have, it is not through the report of how many
departments we have, it is not through figures showing how much allocation
has been done that the progress should be assessed. Let us have a different
perception, different views of assessment so far as land to the landless is
concerned. What has happened? Whether it is dalits or adivasis, land has
been lost. Take any new big factory all over the country. You would find that
whatever loss of land has been there only through the dalits and adivasis. In
Physics we say, heat lost is heat gained. How much land has been lost? Can
there be a State-wise record? | am not talking about affirmative action and all
that. You say that the States are involved and it is not a Central matter. But
can we have a record in .this Ministry's report as to how much land has been
given, with compensation or without compensation, because, the
compensation given, most of the times, is very less. Jobs have been offered to
them but were not given. How much land, in physical terms, has been lost, and
how much land has been given to dalits and adivasis every year? If that report
comes in this Annual Report, we will think about and we will talk in absolute
terms of empowerment of dalits and adivasis, otherwise not. | would like to
know whether the Ministry is having these reports or these records. State-
wise, landless labours' overall percentage is given. But how much land is
being given to these landless labourers every year? Let the assessment of this
report be based on that only, not based on money, and whatever is being
given there.

Now, Sir, | have seen in the Standing Committee's Report about,
what you call, allocations. There are certain jobs; there are certain types of
scholarships or certain allocation of works sanctioned from the Centre which
are being shifted to the States, and the Planning Commission wants this.
There are certain types of allocation of works which are trying to be shifted
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to the State Governments. | think the Standing Committee has given some
report in the latest Demands for Grants that they are trying to shift those
allocations of jobs to the State Governments.

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRIMATI MEIRA KUMAR) : Not jobs but 'schemes'.

SHRI DIPANKAR MUKHERJEE: Yes, some schemes. | think, this is
not a good part. Ttime-bell).

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Your time is
over, but how much time do you want?

SHRI DIPANKAR MUKHERJEE: | am initiating now. | need more
time.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): In initiating,
there is a time limit. How much time do you want?

SHRI DIPANKAR MUKHERJEE: | want another ten minutes. Now,
on that part, | will be very specific. We will all help strengthen the hands of the
Ministry. Knowing fully the State finances as it is, any such direction from the
Planning Commission should be opposed by the Government. The
Government of India should intervene to see that such schemes are not
shifted to the States.

Coming to the reservation part, the report deals more with the SCs, and
little less with the OBCs. From the loss of land, | come to the loss of jobs. | do
not find any report, but the worst affected people by - | will not say
globalisation because that may hurt Mr. Jairam Ramesh - whatever 'isation’ is
happening, for us it is the loss of jobs. The loss of jobs has affected the people
for the last ten years and this has affected again the SCs, STs, and minorities.
The maximum effect is on the loss of jobs. About eight lakh of jobs have been
lost. Is there any record with the Ministry as to how much permanent, or
temporary or contractual or on the muster roll or seasonal jobs have been lost
so far as these sections are concerned? | am not talking about general
category, but about the SCs, STs, OBCs and minorities. How many jobs have
been lost? This record should come here, and only then there will be an
analysis. Through you, |
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3.00 P.M.

ask the Madam, not to go through the poverty line figures. These are absurd
figures. These figures are being questioned. Based on which figures they are
being calculated. | want to know whether it is poverty line, whether it is 2400
calories or 1800 calories. All these figures are not genuine. Let us have
specific figures as to how many jobs have been lost to these dalits or to the
poorest of the poor and how many jobs have been created.

Regarding the reservations in the industries, we have taken
affirmative actions, but we need to be more affirmative. FICCI and CIl and all
those people go on giving sermons how to run agriculture, how tb run industry,
and how to run everything. But so far as the question of social justice is
concerned, as Laluji was telling, the challenge of communalism or the
challenge of social justice is the biggest challenge before us.

Why, on this question of reservation, the Government has to be so
defensive? What is the proactive stand of the Government so far as
reservation in private sector is concerned? Now, at least, to start with, | would
like to ask in those companies, which were disinvested, public sector
companies, much maligned public sector companies, how many jobs have
been lost. Mr. Shourie is not here. Had he been here, or, if he had the courage
to face this House, | would have questioned him. We only asked and insisted
regarding job protection for SCs/STs. &1 §1.T1. 1. & #ff wieft ameTg o1t Fgt =gt
2 | We had insisted on every issue of disinvestment, we questioned him every
time how, at least, he is protecting the jobs of SCs and STs there. And what
he did, he said that they had made a clause for certain disabled persons that
the private fellow will assure, that he will see to it that the Government policy is
followed for disabled persons That too was not any sort of a direction for the
disabled. At least, that much should be mentioned. For SC/ST jobs also, there
is no affirmative action. There was absolutely no sympathy. | hope, at least,
this Government would take some specific, | would again say, 'specific', action.
Is it not a fact that the same fellows are selling those companies at a much
higher cost? Can't they demand that reservation in those units has to be
ensured? Can't they tell this FICCI and Cll and those sermon givers to this
country, that at least, you ensure this that this much of social justice is ensured
before you talk of disinvestment and privatisation? | would also like to insist
that regarding the affirmative action, in the Government Departments
also, there is no
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recruitment. Recruitments have been, more or less, stopped. Where is the
source of income so far as these SCs/STs are concerned, and this
reservation is concerned? And, what about the Employment Guarantee
Scheme? Has the Ministry of Social Justice and Empowerment looked into
the whole Employment Guarantee Scheme as has been laid down in the
Parliament now? Does it fulfil the commitment made in the Common Minimum
Programme, where it has been ensured that every able-bodied person, rural
poor or urban poor, will be guaranteed 100 man-days of work? That also
affects our dalit brethren. What is the opinion of the Ministry of Social Justice
and Empowerment as well as the Ministry of Tribal Affairs regarding the
present Bill? Does the present Bill really strengthen, really commensurate with
the commitment made in the National Common Minimum Programme to
ensure that at least a job to every able-bodied person in the rural poor and
urban poor - and rural poor and urban poor means most of these classes - will
be ensured employment.

Sir, regarding minor irrigation, | must say that | do not find any
mention in the Ministry of Social Justice and Empowerment, though | am quite
happy that there is a Rs.56 crore allocation in the Ministry of Tribal Affairs.
This is a good sign. Along with land, minor irrigation is also one of the
programmes in the National Common Minimum Programme. In the Ministry of
Tribal Affairs, | definitely see a mention of Rs. 56 crores. Am | correct? Fifty-
six crores, or we have Rs.50 crores. | wish that in the Ministry of Social
Justice and Empowerment also, there should be some note or some
comments about what type of minor irrigation programmes are there because
that is one of the problems being faced by more SCs/STs in the rural areas. |
would like to ask so far as minor irrigation, not major irrigation, is concerned,
whether any allocation can be given under this Ministry also. Regarding tribal
issues, | would like to specifically point out two issues. One is regarding these
3000 forest villages. We call them forest villages and the allocation, probably,
is only Rs. 230 crores. And, the Standing Committee has also said that this
allocation has to be increased by another Rs. 150 crores. | think, the whole
House will join me so far as this demand of the Standing Committee is
concerned. For these 3000 forest villages, what is the actual time-wise
programme for implementing this scheme of forest villages or revenue villages for
the tribal people? The right of the tribals over their land and forests has to be
ensured. So, what is the time bound action plan for these ©,000 tribal villages
including the villages of my State of West Bengal?
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Sir, so far as the Ministry of Tribal Affairs is concerned, the
President's Address to the Parliament expresses the feelings of the whole
House. | quote a few lines from the President's Address:

"Adivasis in the country have been leading a life of insecurity in
many areas since their property rights have remained unsettled. It
is necessary to recognise their need for assured property and land
rights in areas they have been residing in for several generations. It
is an irony that tribals who have been living in ‘'forest villages' and
have been practising agriculture on these lands for several
generations have not been given due recognition of their rights.
Their problems are engaging the attention of the Government and
we will try to settle the issue of land rights of tribals. The outcome
will be beneficial both to the tribals and to the goal of forest
conservation."
| think this can be a charter of not the tribals' demands alone but of
this Government's action plan as well. | would like the Minister to clarify its
position on the rights of tribals in respect of both the forests and the lands, and
tell us what affirmative action plan is being brought forward. We are very much
disturbed with the Scheduled Tribes (Recognition of Forest Rights) Bill, 2005.
If I am not mistaken, an Act is made to give ownership rights to the tribals. Is it
a fact that there are a lot of disparities concerning those rights in the objection
raised by the Ministry of Environment? Under no circumstances, these rights,
as enshrined in your draft Bill, should be diluted. These should not be left in
the hands of the bureaucrats. If any changes are required or if anything is to
be changed without the participation of people living in the tribal areas, without
the participation of political parties, | would seek the intervention at the highest
level, even of the Prime Minister, that there will be no dilution, so far as this
Act is concerned, on account of environment because no-one is more
interested in the environment protection than the tribals themselves. It is not
the tribals who have endangered the environment. Who are the people who
have cut trees? It is the traders who have gone and deforested. They are not
tribals. People who are today talking about environment and, sometimes, even
some NGOs who are also raising questions about environment have some
vested interests. We have to ensure...(Time-bell)... Sir, | am finishing by just
adding one sentence. While concluding, | would only say that so far as this
Government is concerned - and our support is only on the NCMP - the
National Common Minimum Programme stipulates very clearly that as far as
the tribal policy is concerned, the President's Address is the actual
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charter of action plan. What we would like to have in the Reports of the
Ministry is the outcome only. In the physical terms, what has been the
outcome so far as the objective is set? The whole country is going to assess
the performance of this Government, of this Ministry, only on the basis of the
outcome in terms of the National Common Minimum Programme in respect of
issues concerning the SCs/STs. Thank you.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Shri V.
Narayanasamy. You have fifteen minutes.

SHRI V. NARAYANASAMY (Pondicherry) : Mr. Vice-Chairman, Sir, |
thank you for giving me the opportunity to speak on a very important subject,
the working of the Ministry of Social Justice and Empowerment, and also of
the Ministry of Tribal Affairs. The SCs, STs, OBCs and the minorities
constitute 80 per cent of the total population of the country. During the
elections, as also when the leaders go to the people, the political parties say
that they are committed to the development of Scheduled Castes, Scheduled
Tribes, Other Backward Classes and the minorities. Today, the Annual Report
as also the Performance Report of the Ministry indicates that, as far as SCs
and STs are concerned, the mandate is to help them to develop socially,
economically and educationally, A lot of schemes are implemented. There are
Development Finance Corporations. Certain banking facilities are provided to
those people. But when we go through the actual process, as far as the
Scheduled Castes and the Scheduled Tribes are concerned, we find that the
funds that have been allocated are not spent properly. The schemes are
worked out by the Planning Commission as also the Social Justice Ministry.
There is a Special Component Plan for the Scheduled Castes. According to
the ratio of the Scheduled Castes population in a State, minimum 16 per cent
of the whole Budget of the State has to be allocated for the development of
the Scheduled Castes. | went through several reports of various States. What |
found was that the minimum 16 per cent of the Budget was not being spent for
their development, say, for providing sanitation, electricity, roads, etc. The
funds that have been given to the States are diverted to various other
schemes. Several times, the Planning Commission has made -certain
observations in this regard. It is the primary duty of the Social Justice Ministry
to call a conference of the Ministers of the Social Welfare Department of the
various States. The Special Component Plan that has been worked out by the
Planning Commission has to be implemented by
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the States. It is the duty of the Social Justice Ministry to ensure that the
percentage of amount earmarked for the development of that particular
community is spent for that. It is very important. | would like to say that some
of the States, where there is a large Scheduled Castes population, have got
the Welfare Department and the Development Finance Corporation, but they
are not providing the necessary funds to the Corporation. These are very
important issues.

Apart from urban areas, seventy per cent of the population are living
in rural areas. They have to sustain themselves. Most of the Scheduled Castes
and Scheduled Tribes people live in the rural areas and they are farm
labourers. They earn their livelihood by rearing cows. They work in the fields.
They are living in the villages. They work in the productive area and contribute
to the development of the country. Agriculture is their main avocation. You are
implementing the schemes for the welfare of those people. The banks have
been given a mandate to provide loan facilities to them. But | am sorry to say
that they are not providing them. The Social Welfare Department of the States
are not implementing the schemes properly. This is our practical experience,
being persons concerned with public life.. When the people want loans, they
make applications to the Department. The Department conducts a study and
then send it to the banks. But the banks are not giving loans. They are
rejecting the applications. This is a very sorry state of affairs. The hon.
Minister, who .has been periodically calling meetings of the Social Welfare
Ministers of the States, has to give very clear directives to the State Social
Welfare Departments and, through the Finance Ministry, to the banks to
provide loans to the eligible people, as per the guidelines and the banking
regulations. They should be helped by the Government also. Unless and until
we do that, they will not be able to come up socially; they will not be able to
come up economically. ! fully agree with the concern expressed by the hon.
Member Shri Dipankar Mukherjee. So far as land distribution is concerned, |
frankly admit that Kerala and West Bengal are the number one States. Let us
go to other States. So far as land distribution especially to the SC and ST
people and to the people who have been tilling the soil is concerned, it has not
been implemented in other States. It has to be done. It is very important.
Without that we cannot economically improve the status of the people in the
country. We might have implemented several schemes; we might have
implemented several programmes, but the benefits are not reaching those
people. People should get the benefits of
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these schemes on time. | am talking about those States where it has not been
implemented. | am only giving an example. Karnataka has implemented it.
There are some other States which are doing it. So far as north India is
concerned, can anybody say that land reforms have been implemented fully in
these States? Take the case of Uttar Pradesh or any other State. Take the
case of Madhya Pradesh.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Kindly
address the Chair.

SHRI V. NARAYANASAMY: | am not politicising the issue. The
mandate is to economically improve the status of these people with the
support provided by the Government. This is the mandate given to the
Ministry of Social Justice and Empowerment. In North India, we find that the
Scheduled Caste people are not even allowed to pass through villages. It is
happening even today. We can say so many things about it. Let us have a
change of mind. Let us give respect to those people who have got equal
rights.

If we have to improve the status of the Scheduled Caste people,
education is the primary thing. There are certain provisions. They have been
given reservation also. But when they go for higher studies, when they go to
colleges, financial support should be there at the State level, which should be
supported by the Central Government. | am glad that the Ministry has
allocated some funds at the level of Ph.D. | am very happy about it. Today,
they have been able to secure some jobs only because of the constitutional
safeguards; otherwise, they would have been suffering. These constitutional
safeguards have given them an opportunity to come up in the society. This
angle needs to be looked into.

Sir, so far as protection of civil rights is concerned, in 2004, 255
cases were filed against the people who had abused the community. In the
whole country, only 255 cases have been filed. What happens is, even if they
go to the police stations to file a complaint against the persons who have
abused the community, no cognisance is taken. Therefore, these are very
serious issues. There is a need to develop these communities which have
been suppressed and oppressed for years together. | am pained to see that
there is very little allocation for the SC and ST population. The Ministry should
increase the allocation. The Ministry should make much larger allocation for
this purpose.
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Let me come to the backward class people. The backward class
people were given 27 per cent reservation after a great deal of fight,
agitations, dharnas and blockades. Everybody knows about it. The then
Congress Government - Shri Sitaram Kesri was the Minister at that time -
brought the Bill in both the Houses in order to implement the provision of 27
per cent reservation and it was implemented. When we go into the history, we
find that in States where the population of backward class people is 45 per
cent or 52 per cent, still they are being treated with contempt even today. And
the reason is that they do not have benefit of reservation in promotion, in case
of Government servants. Then, the concept of creamy layer has also come in.
In the name of this concept, most of the backward classes people have been
affected and they do not have any protection in civil services. There is no
Parliamentary Committee for OBCs and in the name of creamy layer, they
have no reservation in promotion. As far as the backlog in the common
services was concerned only fifty per cent was allowed. The 27 per cent
reservation that has been given, has been confined only to appointments as
far as the Government Service is concerned.

| come to welfare schemes for educationally and socially backward
classes. | say that the Government is trying to give 50 per cent reservations for
the SCs/STs in private sector. As far as the OBCs are concerned, this benefit
is conspicuously absent. It is mentioned even in the Common Minimum
Programme. | made a fervent appeal to the hon. Minister on the day when this
issue was raised in this House that the Government should provide
reservations for OBCs in the private sector also and the hon. Minister had
assured that she would consider that proposal. In the Common Minimum
Programme it was mentioned that OBC will also be given this benefit. But, at
the moment, only SCs/STs have reservations in private sector. OBCs are also
entitled to it. Apart from that, as far as the relaxation period for Government
servants is concerned, it is only three years. Unfortunately, there is a Bill being
brought in this House in the form of the Reservation Bill for SCs/STs and
OBCs. As far as OBCs are concerned, there is a lot of discrimination that has
been done and we have brought it to the notice of the Parliamentary Standing
Committee. | request the Government to see to it that when they implement
the reservation policy, they should implement it in right earnest for those
categories of people who deserve it. Don't discriminate and do not create
problems between these two communities also. It is a very clever ploy by
some of the vested interests to see that there is a wedge created between the
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SCs/STs on the one side and the OBCs on the other. That should not happen.
Reservation means reservation in all aspects, so far as the socially and
educationally backward and the minorities are concerned.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): How much
time will you take?

SHRI V. NARAYANASAMY: | will take five minutes more, Sir. Now,
as far as the minorities are concerned, people belonging to minorities who
have actually been suffering are neither here nor there. They are not getting
the benefit of reservation. Only about six to seven per cent of the people
belonging to minorities are in the upper strata of the society there. There are
very poor people in the minorities and they have to be protected by the
Government. There should be a commitment made by the Minister in this
regard. | fully agree with what the hon. Member, Shri Dipankar Mukherjee, has
said that the setting up of a financial development corporation or a welfare
corporation is not going to solve the problem. The core issue is education. You
have to give economic empowerment to minorities also. The minority
communities constitute about 18 per cent of the total population of the country.
We have to protect their interests. | urge upon the hon. Minister that they
should also be provided reservation in jobs. | am talking about the targeted
groups. The hon. Minister is here. The other day the hon. Prime Minister had
addressed a meeting of the North-Eastern Development Council. The Budget
allocation is only Rs. 500 crores. The work of the Tribal Development Ministry
is to distribute the money to the sister States. Thereafter, they don't go there
even for monitoring. It was happening like that in the past. We raised issues
about implementation of various schemes. There are various schemes like
laying of roads, electrification of villages in tribal areas, development of cottage
industries and marketing the items produced by the artisans of those areas.
Since the hon. Minister is exclusively looking after the Ministry of Tribal Affairs,
a lot of things have to be done in those areas. Sir, | know that the hon. Minister
takes a lot of interest in' this area. But, the Ministry of Tribal Affairs needs
cooperation of the North-Eastern States. First of all, they have to empower the
tribal people so that they get their own source of income. For this purpose, the
handicraft items which are manufactured by them should be properly
marketed. There should be some provisions for marketing of those handicraft
items. All the seven States of the North-East should make provision for
marketing of handicraft items manufactured by the tribal people. Unless and
until we economically empower the tribal
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people, there is no other way of improving the conditions of the North-Eastern
States. Apart from promotion of handicrafts, tourism industry should be
promoted. A lot of stress is being laid on laying of roads in the North-Eastern
region. A lot of new schemes have come for the development of the North-
East. | am very happy about it. But, still a lot more has to be done. The hon.
Minister said on the other day that a larger allocation has to be made for the
development of the North-Eastern region. | also agree with him. For
electrification, road development, education, establishment of good hospitals
and raising the standard of living of the people living in those areas, a larger
allocation is needed. These are the areas of concern. The hon. Minister knows
the subject very well because he has been with those people there. | agree
that a larger allocation has to be made, for that. But, the Ministry of Tribal
Affairs should not be made the Ministry for distributing funds for various
schemes only. It should also monitor various schemes, because | read some
reports that once the funds are allocated, they get reports from the concerned
States about the implementation of those schemes. It should not be done like
this. Once the Ministry of Tribal Affairs allocates funds for some schemes, it
should see to it that the funds are properly spent on the schemes of the North-
Eastern region. It is the job of the Tribal Affairs Ministry. | would like to tell the
hon. Minister that unless and until you do that, the desired result will not come.
Therefore, these are the areas of concern, especially for the SCs, STs, OBCs
and the minorities. It is the commitment of the UPA Government that it. will
work for the economic, social and educational development of these
communities. | request the hon. Minister to consider the suggestions which |
have given. The Government should implement the reservation policy in right
earnest, create job opportunities for them, strengthen them economically,
provide more opportunities to those people to come up in the society and
implement the land reforms. These are the various measures which | request
the hon. Minister to consider.

Sir, | am grateful to the Minister of Social Justice and Empowerment
that when the Southern India was hit by the Tsunami, she was kind enough to
visit the affected areas of Tamil Nadu and Pondicherry. She also helped us to
get the counselling for the people who had been affected by the Tsunami and
who had been mentally disturbed. She also provided assistance to the
affected people. | am grateful to her. With this, Sir, | support the various
programmes being implemented by the Ministry. | request the hon. Minister to
consider the suggestions which | have made. Thank you very much, Sir.
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SHRI P.G. NARAYANAN (Tamil Nadu): Sir, the Constitution of India
intends to achieve social and economic justice, as also the dignity of
individuals, as envisaged in the Preamble of the Constitution. It can be
achieved only if the economic condition of every person improves for taking
care of one's social position. Article 16 of the Constitution tries to achieve
more employment opportunities for the oppressed class of people.

It is incorporated as a fundamental right that there shall be equality of
opportunities in the matter of public employment and to achieve the same,
reservation should be made for the people of weaker sections of the society,
such as the SCs, STs and other backward classes. In order to abolish
inequalities in the social order and to achieve justice - social, economic and
political - the Constitution envisages that the State shall make proper laws to
achieve these objectives.

Sir, so far as the AIADMK is concerned, it is a pioneering party not
only in advocating but also in implementing 69 per cent reservation in my
State, in the field of employment and education. So, the State of Tamil Nadu
has already achieved this social justice as early as in the year 1994 through
the efforts of our revered leader, Dr. Puratchi Thalaivi, the present Chief
Minister of Tamil Nadu. The State passed an Act to achieve 69 per cent
reservation of seats - that is, 30 per cent for the backward classes, 20 per cent
for the most backward and de-notified communities, 18 per cent for the SCs
and 1 per cent for the STs. This Act has been included in the Ninth Schedule
of the Constitution. But the successive Governments at the Centre, for the
past 57 years after Independence, have not taken care in taking effective
steps to achieve the objective of the Preamble of the Constitution. The
Central.Government should raise the reservation for the other backward
classes in the Central Government jobs from the existing 27 per cent to 50 per
cent, in proportion to the population. The enhancement of the reservation
should be applicable in the jobs of public sector undertakings of the Central
Government as well as in admission to educational institutions run by the
Centre. The reservation should be extended to private sector institutions also.
Then only we can achieve social justice.

The Constitution should be amended to empower the States to
determine the percentage of reservation according to their respective
requirements. Sir, in order to achieve social justice effectively, reservation
should be provrded in the decision-making level. Our Chief Minister, Dr.
Puratchi Thalaivi, has taken care to provide representation to the oppressed
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classes such as the SCs, STs and other backward classes in appointing
District Collectors and Secretaries of various departments in Tamil Nadu.

Though the UPA Government is committed to achieve social justice
to the oppressed classes, it remains only on paper. But the fact is otherwise in
practice. Can the Central Government indicate how many judges have been
appointed from the SCs, STs and OBCs? How many Secretaries and chiefs of
the public sector undertakings are from the SCs, STs and OBCs?

Sir. the creamy layer concept is an invention of the judiciary in the
Inoira Sahani case. Sir, article 15 and 16 of the Constitution of India provides
for prohibition of discrimination amongst the citizens and it says that equality of
opportunity should be provided in the matter of public employment. There were
exceptions to provide reservation in favour of any backward classes of citizens
who are socially and economically backward. But the judiciary has brought a
new concept of economic backwardness, which is against the spirit of the
Constitutional provisions. The subsequent Governments after 1993 missed the
chance of annulling this injustice. | expect this UPA Government - if it has got
a political will - to bring a proper Constitutional amendment to protect the
interests of the backward classes. Sir, the injustice caused by the Indra
Sawhney case should be set aside by bringing the OBCs at par with other
backward sections. But we find on pages 48 to 50 of the Annual Report for the
year 2004-05 of the Ministry Social Justice and Empowerment that they are
not following the UPA Government's manifesto. It is repeating the history of the
previous Government by supporting the injustice caused to Other Backward
Classes. Sir, | submit that anything that is against the spirit of the Constitution
should not find place in the Annual Report of the Ministry. But we find that the
creamy layer component is incorporated in the Annual Report of the Ministry.
This Ministry did not take any care with regard to removing this component,
which is against the spirit of the Constitution. Nowhere in the Constitution the
economic backwardness has been indicated as a criterion for reservation. Sir,
a Commission was also appointed by the previous Government on 6.1.2004.
This Commission had to submit its report by 6.1.2004. The Commission had to
submit its report within a year. But it has not submitted its report. Nowhere has
it been indicated whether this Commission has submitted its report or not. The
Report states that the Commission consists of a Chairperson, a Member
Secretary, etc. and the Commission has to submit its report in six months from
the date of the appointment of the Chairperson.  Even this much is also not
indicated
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whether this Commission is functioning or not. So, these kinds of facts are not
updated. In this sorry state of affairs how do we expect that this Ministry will
achieve social justice? It is a very sorry state of affairs.

Sir, there is one good scheme of the Central Government which is
known as the Accelerated Irrigation Benefit Programme which is meant only
for backward areas where OBC, SC and ST people are predominantly living.
So far as this Government is concerned, the present Finance Minister has not
allotted any amount so far to Tamil Nadu. Purposely he- is discriminating
against Tamil Nadu. Even though he belongs to Tamil Nadu, he has not
allotted even a single pie to Tamil Nadu. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): One minute.
...((Interruptions)... You will have your chance. ...(Interruptions)... If you will
interrupt him, you will not get your chance. ...(Interruptions)...Please do not
interrupt. ... ((Interruptions)...

SHRI P.G. NARAYANAN: Can they deny this? ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Please do
not interrupt. ...(Interruptions)...

SHRI P.G. NARAYANAN: The fact of the matter is that he has not
allotted any money. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): He has not
yielded. ...(Interruptions)... Please do not interrupt him. Let him say whatever
he wants to say. ...(Interruptions)... Your name is here. You can speak when
your turn comes. ...(Interruptions)... Please keep quiet now. ...(Interruptions)...
Please go ahead. ...(Interruptions)...

SHRI P.G. NARAYANAN: How can we achieve social justice with
this Minister? ...(Interruptions)... So far this Minister continues in this
Government, we cannot achieve social justice. This is my submission. So far
as the service rendered to Tsunami affected areas is concerned, | welcome
the efforts of the officials of CARA, i.e., Central Adoption Resource Agency,
who were deputed to the Tsunami affected areas of Tamil Nadu for assessing
the status of urban children in distress in the post-Tsunami scenario. | want to
know the details of the action taken. Then, Sir, so far as the people engaged
in the unclean occupation are concerned, they are grossly marginalized
sections of society and are most underprivileged. It is felt that education is the
most effective tool for uplifting these sections of society. So the pre-matric
scholarship schemes can play a vital role in
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uplifting these sections of society. This Ministry has to take adequate steps in
providing pre-matric scholarship to uplift these sections of the society. Thank
you, Sir..

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA):  Shri E. M.
Sudarsana Natchiappan. You have six minutes.

SHRI E. M. SUDARSANA NATCHIAPPAN (Tamil .Nadu): Thank you
Sir, but | can borrow the minutes for the BJP also as they are not present.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): After giving
you that you have got six minutes.

SHRI E. M. SUDARSANA NATCHIAPPAN: Yes Sir. BJP is not at all
interested in social justice and empowerment of poor people. That is the main
reason why they have walked out without participating in this debate. | would
like to submit that the very programme, during that period and outside has
shown as if they are working for the cause of the Scheduled Castes,
Scheduled Tribes and the OBCs but they never did any favour for this
community. They made all the injustice to these communities which were
united, who were working in the fields as brothers, who are looking after the
land, who are looking after the labour work of the other side. These people are
united together. That means the force of India will be very powerful. That is the
main reason why they want to divide these communities, and on that basis,
they showed that Indra Sawhney case has given them some light to their own
road path. But my submission is, the creamy layer, and also the Indra
Sawhney case, is totally against the community of the SC, ST and also the
OBC. That has to be, first of all, understood and | am sorry, Sir, even in the
Annual Report - | don't want to blame any individuals - when they mentioned
about the history of the National Commission for Backward Classes on page 9
of this Report, they showed that the National Commission for Backward
Classes Act, 1993 was enacted on the direction of the hon. Supreme Court in
Indra Sawhney case and others versus the Union of India and others to set up
a permanent body for entertaining, examining and advising the Government of
India on request from caste communities for inclusion of Central List of the
Backward Classes..." In such a way it goes on. | am very sorry to say that
article 340 is very clear in giving the powers for appointment of Commission to
investigate the conditions of the backward classes. When Dr. Ambedkar
brought this particular provision, he was very much interested to see that the
Scheduled Castes' interest should be protected by having the
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Commission that is mentioned in Article 335. The Scheduled Tribes interests should
be protected by having a Commission. It is mentioned under Article 339 of the
Constitution. And, the Backward Classes interest should also be protected, and the
same has been mentioned under Article 340 of the Constitution. Therefore, this
Constitutional criterion is fulfilled by way of having a National Commission for
Backward Classes- Act, 1993. Indra Sawhney Case is against the people, against
the SC/ST and OBCs. It made an embarkment even on the ceiling of appointments.
That is why, during the period of NDA, it had put a ceiling of 51 per cent, through a
backdoor method, by bringing a Constitutional Amendment. That was also totally
against the spirit of the Constitution. Therefore, my submission is, when the Annual
Report is placed before Parliament, it should have the basic criteria ie.,
fundamentals should not be changed. It should be made clear that the Constitution
has given the power to make these Commissions.

If these Commissions work according to the provisions of the
Constitution, then these communities will get justice. The Commissions that
we have for the SC, ST and OBC people are teethless. The Commissions
have got no power to punish the people- who violate the law. They are simply
getting some data. The data is not helping the Commissions to punish. There
is no power for them. There is no statutory power to support their action to
find out the facts and make some efforts to develop that particular category
of people. The intention of the Constitution is to develop them and bring them
into the mainstream. That is the main purpose of it. As Mr. Narayanasamy
has said, 80 per cent of the population is covered within these three
categories. If these three categories are comprehensively taken into
consideration, by applying the special provisions relating to these people in
the Constitution, then the entire nation can develop. That is why my
submission is this. The National Common Minimum Programme enunciated
by the UPA Government says, "The UPA Government is very sensitive to the
issue of affirmative action, including reservations, in the private sector and it
is committed to speedy socio-economic and educational development of the
SC/STs." This intention should also be taken into consideration for the
Backward Classes. Once it is taken into consideration, then, a separate fund
should be created to take care of health of the SCs/STs and OBCs.

Now, | come to sports development. They are well versed in all
sports. But, we are concentrating only on Cricket, not on other sports.
Special Fund should be created by this Ministry for the development of
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sports amongst the SCs/STs and OBCs. Education, rural sports, skill-
development and IT knowledge should be given more emphasis. The Ministry
is giving funds for IT knowledge. At page 39 of the Annual Report it says it all.
It is very painful to see that in 2002-03, they have granted Rs. 3.05 crores, but
the beneficiaries were shown as 2,144. Gradually, the figure has come down
to Rs. 1.85 crores in 2003-04 and the number of beneficiaries had also come
down to 1378. In 2004-05, the allocation was Rs. 1.77 crores and the
beneficiaries were 1334. In the same way, if you look at the statistics given for
girls and boys, it clearly shows that it had fluctuated from 21.99 per cent to
35.25 per cent and then to 25.90 per cent. Of course, it went up in 2003-04.
But, it came down in 2004-05. In the same way, the number of beneficiaries
with regard to girls has gone down from 11,484 to 9,277 - and then it gradually
goes down to 7,172. This clearly shows...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): You have to
finish it now.

SHRI E.M. SUDARSANA NATCHIAPPAN: Sir, | take only three
minutes.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): | allow you
only two minutes.

SHRI E.M. SUDARSANA NATCHIAPPAN: ...that the beneficiaries
gradually came down from 11,000 to 7,172. This clearly shows that this
programme is not genuinely implemented by certain people. Therefore, it is to
be seen that these programmes are implemented in a much more dynamic
way and more funds should be allocated and the funds should percolate down
below.

In Tamil Nadu the Noon Meal Scheme was started during Shri Kamaraj
period. During that period, he initiated that not only SC/ST and OBC should be
given Noon Meal, but it also be given to other economically backward people.
But, now, it has become a national programme. In the same way, we can take
some examples from Tamil Nadu, where they are giving bicycles to the
Scheduled Castes and the Scheduled Tribes girls. That is helping the girls a
lot in going to schools, libraries and other places. This type of activity -
providing things directly to the SC, ST and the OBC people - has to be taken
up by this Government because the UPA Government is fighting for the cause
of the poor people under the National Advisory Council's chairmanship of
Soniaji.
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Sir, | would like to conclude within the stipulated time. The aspect of
giving more funds to the needy people has to be taken care of while making
Budget. Another pathetic situation is, due to the BJP's misrule, during the
previous term, the United Nations Human Rights Commission had taken a
note that India is discriminating against the dalit people. This is the worst thing
that the BJP had done for this community and for India. They had been talking
about patriotism and similar things, but they had failed on this front. The
International Human Rights Commission had appointed three persons to look
into this aspect. It is against our sovereignty, they wanted to see whether the
dalits were discriminated or not. We are in a position to safeguard their
interests. We have got Civil Liberties Act; we have got the Scheduled Castes
and the Scheduled Tribes Protection Act. The only thing is, we have to
implement them properly so that the SC, the ST and the OBC people could
lead a peaceful life and prosper as the Constitution of India envisages. Thank
you very much, Sir.

SHRIMATI VANGA GEETHA (Andhra Pradesh): Sir, | thank you for
giving me this opportunity to participate in this very important discussion. The
Ministry of Social Justice is entrusted with many subjects, like social welfare,
development of the Scheduled Castes, the Scheduled Tribes and other
Backward Classes, apart from minority welfare and welfare of physically
challenged persons, alongwith social defence subjects. This Ministry is
basically expected to expand all sorts of help to the needy people belonging to
the Scheduled Castes, the Scheduled Tribes, the OBCs, Minorities and
persons with disabilities, apart from child care, and protection to the aged
people.

Sir, during 2003-04, the expenditure of Rs. 1181.07 crore under Plan
and Rs. 59.16 crore under Non-Plan was incurred. Outlays for various
schemes and programmes of the Ministry were fixed in BE 2004-05 at Rs.
1492 crores in Plan and Rs. 65.01 crores in Non-Plan. It is not at all
satisfactory and has not yielded satisfactory results. The budgetary allocations
for the Scheduled Castes and the Scheduled Tribes are also not proportionate
to their population. The total SC population of our country, as per 2001
census, is roughly about 16.25 per cent of the total population. However, the
budgetary allocation is not up to the required level. The SC population
concentration in Uttar Pradesh is 3.51 crores; in West Bengal, 1.84 crores; in
Tamil Nadu, 1.18 crores; in Andhra Pradesh, 1.23 crores; and in Bihar, 1.13
crores. these States account for 53.36 per cent of the Scheduled Caste
population of the country. Uttar Pradesh has the highest
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concentration of the Scheduled Caste population in terms of absolute terms,
whereas Punjab occupies first position in terms of percentage of the
Scheduled Castes of the State population. Sir, | request the Government of
India to allocate more funds to the States where the Scheduled Castes
population is very high and where the needs of the Scheduled Castes
population are very high because the State Governments are not able to
provide funds due to lack of finances. So, | request the Government to allocate
more funds to the respective States where the Scheduled Castes population is
more.

Literacy among the Scheduled Castes is also an important aspect. It
is much lower than the national average. So, there is a need to give a fresh
look to the programmes, which are being implemented by the Central and
State Governments. | request the hon. Minister to construct more schools,
hostels and residential schools and to provide more incentive programmes for
the betterment of,the students belonging to the Scheduled Castes and the
Scheduled Tribes community.

The Government should look at the poverty ratio and allocate more
funds in order to create more employment opportunities for the welfare of the
Scheduled Castes and the Scheduled Tribes who are below the poverty line.

[MR. DEPUTY CHAIRMAN in the Chair]

Even after more than 55 years of Independence, the Scheduled
Castes population is not being provided the required infrastructure for their
livelihood and studies. We need to concentrate more on providing better
infrastructure apart from educational and employment opportunities.

Sir, the Scheduled Castes, more particularly, the Madigas are
agitating for categorisation of their castes into A, B, C and D categories as
they are denied and deprived of their legitimate rights. The MRTS, which is
spearheading the agitation in Andhra Pradesh, has also submitted a
representation to the Government of India for taking steps to categorise the
Scheduled Castes. The then Government of Andhra Pradesh, under the
leadership of Shri Chandrababu Naidu, passed an unanimous resolution in the
Assembly and issued a Government Order for categorising the Scheduled
Castes into A,B,C and D category in order to render justice to the deprived
category of Madigas. But, unfortunately, it was not implemented fully due to
the Supreme Court's order. The Supreme Court held that only Parliament can
enact a law regarding categorisation of the
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Scheduled Castes. Hence, | request the Government to honour the
unanimous resolution of Andhra Pradesh Assembly and bring a Bill for
categorisation of the-Scheduled Castes.

| would like to make a mention about the NGOs. The Government is
releasing grant-in-aid to many voluntary organisations working for the
Scheduled Castes, but there is no review mechanism to oversee the
implementation of these programmes. And some persons are actually getting
benefit out of it because some organisations are said to be black-listed for
violating the norms. | request the Government of India to evolve a permanent
and transparent mechanism for the utilisation of funds allocated to the
voluntary organisations for the betterment of the Scheduled Castes.

Sir, the socially and economically backward classes other than the
Scheduled Castes and the Scheduled Tribes are recognised as backward
classes in the Constitution of India. The Constitution also recognises the
difficulties under which they labour. The OBCs are notified in almost all the
States and Union Territories of the country, but the expected support from the
Central and State Governments is not in proportion to their population. Sir,
there are crores of people living below the poverty line looking up to the
Government for financial assistance, employment opportunities and better
educational health facilities for them. Hence, | request the Government to
allocate more funds to give thrust to the educational and health facilities apart
from employment opportunities.

Sir, the suggestion of the National Commission for Backward
Classes also must be considered and implemented without any hesitation so
as to help the OBCs.

Sir, the 27 per cent reservation in civil posts and services which are
provided to the OBCs must be strictly implemented. The scholarships meant
for the Scheduled Castes, the Scheduled Tribes and the OBCs must be
enhanced both for pre-matric and post-matric students. Sir, | request the
Government to allocate more funds to the National Backward Classes and
Financial Development Corporation for the economic development of OBCs.
(Time-bell) Sir, | will finish in two-three minutes.

I now want to make a point regarding minorities. There are five
religious communities, that is, Muslims, Christians, Sikhs, Buddhists and
Parsis. They are notified as minorities as per provision under the National
Commission for Minorities Act - 1992.
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4.00 P.M.

Of the total population of the country, Muslims are 13.4 per cent,
Christians are 2.3 per cent, Sikhs are 1.9 per cent, Buddhists are 0.8 per cent
and Parsis are 0.007 per cent. Thus, as per the 2001 Census, they constitute
18.4 per cent of the total population of country. | request the Government to
create conditions in which the minorities are assured of their constitutional and
legal rights. Their rights are safeguarded and educationally and economically,
they are brought at par with the mainstream. In our Constitution, under articles
29, 30, 347, 350, 350-A and 350-B, certain safeguards have been provided to
the religious and linguistic minorities. | request the Government to have a
thorough review of the implementation of the safeguards provided to the
minorities so as to create confidence among the minority communities in our
country. | also request the Government of India to provide more money to the
National Minorities Development and Financial Corporation.

In Andhra Pradesh, during his regime, NTR established a Minority
Financial Corporation for the upliftment of the minorities in Andhra Pradesh.
There are crores of people in minority communities who are living below
poverty line and there are many programmes for them like housing,
employment, education and health. In view of the poverty among the minority
communities, the Government of India should come out with a special
programme to cater to the needs of minorities in respect of infrastructure,
education, health and housing, apart from employment opportunities.

Now, | come to the Adoption Agency. The Central Adoption Resource
Agency (CARA) was set up in 1990. In 1999, it was subsequently registered
under the Societies Registration Act, i960, to act as an autonomous body in
the matters relating to adoption. In recent times, a number of cases have been
registered in Andhra Pradesh for violating CARA guidelines and the poor
labourers are suffering by virtue of some people who are in influential
positions. (Time-bell)

MR. DEPUTY CHAIRMAN: You had asked for two minutes. But |
gave you three minutes.

SHRIMATI VANGA GEETHA: Sir, | will take two more minutes.
MR. DEPUTY CHAIRMAN: In addition to the time allotted to you, you

asked for two minutes. | gave you three minutes.
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SHRIMATI VANGA GEETHA: Sir, please give me two more minutes.
Sir, child-care is the most important issue. The organised children are being
exploited in the name of adoption. | request the Government of India to review
all the cases relating to adoption in Andhra Pradesh, and do justice to their
parents at the earliest.

Another vital subject dealt by this Ministry is care of old people. Sir,
as per the Census 2001, about 7.66 crores old people are living in India, and
by 2016, it is likely to be 9.33 per cent of the total population of our country. |
request the Government to support and ensure financial security, health care,
shelter and other needs to the old people.

As regards the Scheduled Tribes, according to the 2001 Census,
there are about 84.32 million ST people, constituting 8.2 per cent of the total
population of the country Primitive Tribal Groups are 1.32 million, according
to 1991 Census.

MR. DEPUTY CHAIRMAN:Please conclude.

SHRIMATI VANGA GEETHA: Sir, lastly, | request the Government of
India to take steps for providing all facilities to the tribal habitations like
schools, roads, electricity, water, housing and other infrastructural facilities.
Sir, even fifty-five years after Independence, there are thousands of tribal
habitations which are without electricity facility. Sir, the literacy rate among the
tribals is very low; so, | request the Government to come out with a special
programme in this regard. Thank you.

MR. DEPUTY CHAIRMAN: Shri R; Shunmugasundaram, you have
five minutes.

SHRI R. SHUNMUGASUNDARAM (Tamil Nadu): Okay, Sir.

Sir, one of the basic principles enumerated in the National Common
Minimum Programme is to provide ...(Interruptions)... for full equality of
opportunity, particularly, in education and employment for Scheduled Castes,
Scheduled Tribes and OBCs and religious minorities. We have no
disagreement over this - me and Mr. Narayanasamy. Sir, the National
Common Minimum Programme has also promised affirmative action, including
reservation in the private sector. It is also to establish a National Commission
to see how best the welfare of socially and economically backward section
among religious and linguistic minorities is enhanced, and also to provide
constitutional status to Minorities Commission. Sir, for this purpose, a
Constitutional Amendment was also brought in. Article 340A
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was introduced, and now the matter is pending with the Standing Committee.
The National Commission for Backward Classes is also constituted under the
relevant Act in the year 1993 after the direction of the Supreme Court in the
Indra Sawhney's case. That is also not with constitutional status as the
Minorities Commission. Therefore, | urge upon the Government to provide for
constitutional status to the National Commission for Backward Classes also.
As per the Annual Report, the Ministry seeks to make meaningful intervention
in the lives of persons belonging to the Other Backward Classes also, but the
programmes of the Ministry, as far as | could see, are mainly concentrated on
the Scheduled. Castes and Scheduled Tribes. I, therefore, request the hon.
Minister to concentrate on Other Backward Classes, who constitute more than
60 per cent of the total population of our country.

Sir, as far as the concept of 'Creamy Layer' which has been provided
here is concerned, as per the Report, an income of Rs. 1 lakh per annum is
fixed as a mark for giving the benefit of creamy layer. That was a very wrong
procedure and that was tested in Tamil Nadu and it failed. | do not know
whether Mr. P.G. Narayanan remembers it. It was introduced there in the year
1978 when the AIADMK Government was in power, and Mr. M.G.
Ramachandran was the Chief Minister. At that time, the concept of 'creamy
layer' was introduced there. And after that, what happened? The people
rejected them. In an election to the Lok Sabha, they could hardly get two
seats. And, after that, there was a roll back, and they withdrew it.
.."(Interruptions)... Yes; there was a ceiling of Rs. 9000/- per annum. Mrs.
Subbulakshmi Jagadeesan knows it. ...(Interruptions)...

SHRI P.G. NARAYANAN: Sir, he is giving a distorted fact.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; Mr. Narayanan, you can mention it
later on. ...(Interruptions)... Let him say what he wants to say.
...(Interruptions)...

SHRI R. SHUNMUGASUNDARAM : Sir, he is taking my time. | am
not yielding. ...(Interruptions),..

SHRI P.G. NARAYANAN: Sir, that was not enforced.
...(Interruptions)... He is misleading. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Member need not clarify. There is no
need for it. ...(Interruptions)...
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SHRI P.G. NARAYANAN: Sir, he is misleading. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... That
is his opinion. ...(Interruptions)... Please sit down. ...(Interruptions)...

SHRI R. SHUNMUGASUNDARAM : Sir, the concept of 'creamy
layer' was introduced in Tamil Nadu. Rs. 9000 per annum was the income
that was fixed, and that was also a subject matter of challenge before the
High Court and the High Court upheld that limit. But after the decision of
the High Court, they had to withdraw it because they lost heavily in the
election. What is the .......... (Interruptions)...

MR. DEPUTY CHAIRMAN: No; please sit down. If time permits, |
will allow you. You can seek clarifications from the Minister.
...(Interruptions)....

SHRI R. SHUNMUGASUNDARAM : Therefore, Sir, | appeal to this
Government not to follow the concept of creamy layer. That is a very wrong'
policy. Please withdraw the concept of 'creamy layer'. That is my request. | am
saying it because they failed in Tamil Nadu. ...(Interruptions)...

Sir, as far as the other activity of this Ministry is concerned, | really
have to congratulate the Ministry for its emergency-relief aspects. During the
National calamities like Tsunami, this Ministry came forward and did a
tremendous work, as was mentioned by the hon. Members, Mr. Sudarsana
Natchiappan and Mr. V. Narayanasamy. Their work was magnificent.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Order please.

SHRI R. SHUNMUGASUNDARAM : So, Sir, what | emphasise is
that for the orphan children, they must do something. Sir, nothing has been
done in the State of Tamil Nadu. So, | expect the Ministry to do something
about the orphan children. They have to establish............ (Interruptions)...

DR. K. MALAISAMY (Tamil Nadu) : Sir, the Home Minister has
himself appreciated it. ...(Interruptions)...

SHRI R. SHUNMUGASUNDARAM : Sir, | am not yielding.
...(Interruptions)...

DR. K. MALAISAMY: How can you say that it has not been done?
...(Interruptions)...
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SHRI R. SHUNMUGASUNDARAM ; Sir, in the Annual Report, it is
also stated that the Ministry is going to establish a National Institute for
Persons with Multi-Disabilities at Chennai. That is at the initial stage of
drawing and designs. What is happening? Why is this delay? Is the State
Government not cooperating ? | want the Ministry to come out with proper
answers to this.

MR. DEPUTY CHAIRMAN: Please, speak about the Central
Government.

SHRI R. SHUNMUGASUNDARAM : Sir, | am only speaking on that.
.(Interruptions)...

DR. K. MALAISAMY : Sir, for your information, the Central
Government has submitted a proposal...(Interruptions)....

SHRI R. SHUNMUGASUNDARAM Sir, | don't want
...(Interruptions)...

MR. DEPUTY CHAIRMAN : We have this problem only when
Members from the DMK and AIDMK speak..(Interruptions)...

DR. K. MALAISAMY : Sir, we won't allow him to give misleading
information.

SHRI R. SHUNMUGASUNDARAM : Sir, | am not giving misleading
information.... (Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE
AND EMPOWERMENT (SHRIMATI SUBBULAKSHMI JAGADEESAN) : There
is a delay in handing over the land ...(Interruptions)...

SHRI R. SHUNMUGASUNDARAM : The hon. Minister says that
there is a delay in handing over the land. Sir, this is what is happening in Tamil
Nadu ...(Interruptions)...

Now, Sir, coming to the literacy rate, the increase in literacy rate
among the Scheduled Castes is reported to be 17.28 per cent
(Interruptions)...There has been an increase of 17.28 per cent in the literacy
rate and this has reduced the gap between the General and Scheduled
Castes populations. This is a welcome measure. (Time-bell)

Sir, the Annual Report says that there is a special cell constituted by
the Ministry to oversee and monitor proper implementation of the relevant Acts
- the Protection of the Civil Rights Act and the Scheduled Castes and
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Scheduled Tribes (Prevention of Atrocities) Act, 1989. It was also stated that
the Secretary made a review on the 10* of August, 2004, in a meeting of the
Secretaries. It is also stated that the hon. Minister of Social Justice &
Empowerment, in a letter dated 28" of December, 2004 addressed to the
Chief Ministers of State Governments, emphasized that Protection of the Civil
Rights Act and 'the Scheduled Castes and Scheduled Tribes (Prevention of
Atrocities) Act should be effectively implemented.

Sir, what is happening is, some of the officers belonging to- the
Scheduled Castes and Tribes, are not being given postings. They are kept in
waiting without any postings being given. This happens to IAS, IPS and IPS
Officers.

SHRI V. NARAYANASAMY : In Tamil Nadu ...(Interruptions)...

SHRI R. SHUNMUGASUNDARAM: Yes, | am talking about Tamil
Nadu. If that is the case, this special cell should monitor that and penalie the
concerned Government, which is not giving postings to the Scheduled Caste
and Scheduled Tribe officers.

MR. DEPUTY CHAIRMAN : Now, Shrimati Kum Kum Rai.

SHRI E.M. SUDARSANA NATCHIAPPAN: A most senior
officer... (Interruptions)...

MR. DEPUTY CHAIRMAN : The matter is over ...(Interruptions)...
that is over.

S1.pAHH IR(AER): SUqU Feledl, AHSe =R T SfRrdRdr
HATTIT F BRIBROT IR ST T4t I §s 5,994 1T ofdl gU H <1 dfehat e argift —

« gl a1 T o FRRFT v =R & fom,
I FoRTT AR T8l Wex & forw |

g, T8l 1 A1 g UISId ©, 7 36| TSb ©,7 [45Tell 5, 7 WY b7 & AR 9 ANl &
1T JISTIR & |1eH WY ST T8 & | §HN < B AT U IR H 3feH Ugd gl ©
QI g ST, ST, ARSI 31k 31 fUes O, 39 THM ANl Bl et
PRIg 80 TTEI & | AN IE W B I & b 5Td Ib ARPR Bl AR 3 7 80 W2
SATETET &b AT fAepT &b T WRYR BTH e [T ST, BR &3 H I BRI B
forg @ =1Et fara STQe, 99 9 39 <9 &1 faer TE 1 aHar g |
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HEIGYd, BART I8 AT Jqfad S, omffe dem WwE w4 9
D], ARG 3R s wu & e a9t iR fAedtl & weamr, IR T
Tefielt garsit @t sred & RieR Nl & S@wre, MIiTs g 4 Nfed Rl &
HRET TAT IGHTSA, STERAHG Fedi 3R Gol1 b HeAT0T AR g &b T Fef Al
P HUTET BT B ITAE |

RN, TE HAT FAT Aol B B @l 8, Afp o R T A i
TR STefl ST AT 37T A T8 AT §a-1 glamorous a1 fa@mrft g |

HEIGY, Fa Ugel H U] & fIua U= ge argifl | e IRBR gRT ay
1993 # e, $UTE, dig iR TR T B Seuvierd wHeTd B faar T o |
HEIEY, 1895 @ MaTEl & W1 ARG reuwd WER B <9 B P
mardl 7 18.42 Hfcrerd 231 € | STeusid] & BT el HTRIHH] B, JTHTD] B
QNeafdres fyamm 7q AT sirore Rien BEeeH & Aenw | o e e & forg
I STeqRg e o a fa | & aregw 9 srifad fear siam € 1 Ao af
17.16 BRIS BUY BI Tl H 39 a9 & foIY U1.09.SL.UB. . & oy airde 4 gfg o &
71.29 HRI$ WY &t AR & @t A 8 | gARY LAY, Tawie 7 ISRy AT =gAqH
FTRIHH & AT A & Hea ) SR faar 1 a1ffie ik Wi w9 |
IR D! A T AT 3R Nerfdres wu 3 frws et o fory iy 3T & 7o+
B ATYGET STRT R <1 AT © | SB[ IS AR Bl HAET P Sl o
TR AR &3 7g 998 # 23.12.2004 B o e e gvqa fear @ o |
TgIey, | WAl HElqy ¥ ST @l § (6 59 [9gus o a1 IR § ok WRaR 54
faSa® BT B9 U B O Y&l  wilfe fpedl ff st i @t fRAfer am erar ar
IETSTT ST 91T W TN ST hdT & b S TS SMRART Bl I b gl U & IT 8]
? A% 915 IS ST Sl & 91 &1 517 1 I Sferal & snfde fJara &
g Ry ges 1o o faRiy w19 FETIdT U a1 AN & | a9 2004-2005 F SR
9 WHIF & AT 402 IS WYY Bl RN rdfed & MY 3R $9 91t & S’ db
HATTT §RT 206.13 BRIS BT ITANT AT T FHT & | 79 TBRI gRT AT ST
F Hedv & foy Ry gea Ao & O den srisd wrafaad o T8 9
AR H1 B 1 IE & | Tpdd TR A I e & WR T Bl ITs DI ST I & forg
g Ssicral & el o1 dicars 7 & fofg 9gd i Wi &l drIifd fear s
a1 2 | R Afed & qd ok uarq & BTa-BTEmRl & BEg o, ggfad Sifd &
T AT S G | Hafera el & forg sif anfe & wrisH enfiar & 13
HAT WG I TR HRAT AT O ST iy @t gAY afearat & forg, Sw! W
H SITET WHA I@T S 6 3R d 3= Rier a9 et 78 96, g9 forg # =g h & <
BEgRIgl I a1 9 8, 9 39 s i iR sredwward afeqdl & forg SR & &
ST A1 HH--HH I UIcdTe iR dAlerd &l 9alerd 9 Sarel fa1 dd e | feabi 7@
Ab | HEISH, AR
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SRR ¥ &R 397§ U a5 I PUAT PP B E | I T B F A7 S
Sl & fawg STIRTE qUT AR B T I & (g ARG AfdF |=em
A, 1955 T SR SITfr 2T ST SteTicr Sedts framor srfarfem, 1979
F AT BRI g 9 By o %2 £ 1 39 foag fLALaR. v & s 22
=TT, WY, ae & fid 137 fey =ararer @t e oft o 7 €, ofhd 39
ARY 97l TR IR TR fBar Sy 1 g9 I Sl RSl SRR SR Sd
frraror & v Y o1 fhv 7T I Ry <graTerl iR faRy R Sh =Tt #t
R A1 2N § | A8 1S, ST Aedls I8 © [ 3TST W1 SR I81 R SUs e &
T& ATl 3 IR §RT AT 1 &% AT 40 YRR 8, i gared b Raard, arRe
DB FRem AAFTH, 1955 iR GG S, JFYRIT ST AR o,
1979 % T AME! H FOATHRIT GHSH! Bl & ATH 3.75 TRTET 3R 12.96 AfTed & | I8
ST ST Gl & b I8 ARIRId & 9aTd & b 5 TR 89R =IriTerdl § g fed S
<R GHEAT b Ul ITD] AT AT &, SAD! &1 HAMGI & 3R D! HIT BRIV & ?
9 YRR ®I 89 $Y 981 G, AR I GHeH SToal-U-Sieal GHIGT (5T ST b AR
AR UITST fhal &I IR el b, 39 Hae H 91 89 ARPR 4 A1 & 39 W IRYT
wU ¥ &7 a1 SMY | Sfeld STATaR..... (WA &1 €9eD)... & 3 3fidsl IR IS ToR Srelt
ST A1 Y 3ffdhs TR ded ol 911 78 © | Sfeld SIATIR & Al H =TRId Hfshar o1 il
G 8, 98 W1 W Y ¥ 36Ts ISl € | 92 & Pof 26 1941 AR bes AR Jewii §
2002 % SR AR AR RIFRIH & Ted R Irredl § dfd 1,62,187 Al
H HET 3,748 AMA! H HSIT g3, WlfheT $HD T T T GHEH 32,430 a1 AT &
FHTE 81 11T | =TTl H 37 ¥ 9,011 HIHel A & 3R I 7,747 A AT =1 |
& dg B [T 17 | Iz AR 79 & 19 AR 1R gRe rfAfs &1 ar] &+ & forg
1974-75 ¥ 3R AR FEROT AR B AR B b U TR FETIAT 1990-91 H
F7% WBR 7 TS AT Y B Al RTId T80 s TRBR 7 ST81 1998-99 H 15 BRIS 50
WG wUY Y S 2004-05 H 9 HY 30 HIS 40 AR HIY & Y | TRBR HT &I 8
fop afordl & Racmw SafieT &) ge1sl @il Awemm & forg wF ST 6y o 38 € | 7
BRS AT & RITIAT HRA1, AR IRl & 764 3R TR -J9R A Ial a1
Sferdl Bl B WRI W NS SR <1, SN A & | 380b Fravie g1 ARBR
3! g e wu 9 QwiE gl € 6 ool & 59 58 a6l 18 W L...(FHT BT
... TE 39 GbeA] Bl W1 ... (FIE)....

37t ITRUTIRT: FeLs DI |

SI.HAGH IM: 1 A, AR | 7 &1 571 JDHeA! Bl AT B4l 377 W& € 3R 7 &
g & R W 39 AATIRI H BHI 37T I8 & | 89 Y & r@aR] 3 g © &b srggfad
STTfer < oAt gaep =1 AT ST STl Y (el Tt 7 it o <afeh & ey afe 4w
faare o= foran a1 39 UaR &1 dis Hdy Rl fhar a1 {59 gaR et Wt AR Mg
I TR W S 990 §, 9 G {5 TR S8 oo
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TR IR E PR S < faar Rl 8 | ST A # orf) b I FHHI T oS B 3iR anfh
TP TR TR B IR A 9 TR BT Bls gI&l Te (g1 11 & 39 JHR & Al
H TaRId & WR IR Il GAM BT S IR-Here aeienT U= S <8l €, SHal Hd
RIBT SY ? U TRG Al SHRI TREBR $9 TR B SATI-HAT BT FaR0 37 & oy, 59
TR ZH UHR & Jad iR Jafai iR S9% RaIR & ford R garfsd foar i €,
g | Frepifid faam S € ok frd TaR 372 AR ok /i a% 31 91 72 & o7
&1 § | 3 § IR A W /Y A AGR1Y BT A [ 98 39 e 3 37fdeid Hig
PHRATS DY AP 59 TBR B T 39 3FbI9d] Fal 4§ 37F G+ MR @+ BI 7 firef |
BUR (I YAH TSN BRIBHA § B T IRSBTT &b AR ol &3l § gHN
G ST & AR DI STREV UG DR b (oY AT §RT S1d AHRIHH BRATS
Y% DI ST RET 8, IqH H GRIY BRAT AT § b Jgger S 3R SGfered ST Sty
& AI-|1 AALALF AR BT A IHH IS [HAT S HiE 39 ARBRT AR
YR I TS 8, BRI AIBRAT BT Al IR PIG-HG AP AT Gl &, ST §H ATRETT
T ST ITaET el 2T, S STRET0T & UTaerm, R St iR & gRT &S TSR | aIerd
T2 ST RET &, AT BT IR B 8 & [T, ST 89K Yd gebrall 7 STRIe fhar &, § 471
ITDT FHAT BT §, AIA-E1-A1 § Y8 ARG BRAT AT g (b IS1] &5 H ARET[ b
forQ Stg Y 91a 81 A1 g Sfa-Seonfa & wre-|1er o= fUes a9 & amii o 9t
oA fpT 1Y | 319 H SIggfd SoTicrdl & 9 § $© &1 aKi w1 argi b 3
fafdre v fa ok, (Faem)....
7 STFHTIRT: 31T 37T FHE DI |

SL.GAGH : AT IRERT B BIROT YT ST STTAT 37 TN 3 AT
TSI Il ©, g 3T AMIRTS-3fIe fUesud & SR F9e1 & 99 a1 9
=T U & 12001 &I ST & AT D T STTAT B 84.32 ffera € e aw
DI P IATRT H $TPT AT 8.2 AR & | Y 3791 WY BI61 U8 gU & | S9! AT
YT SIS 81 §Q AT AT -3 SIfRraTRar a2 AMiiTes =l & oy
TITAE §, Al 1 SIS D1 FHTS P Y T b IRIER P WK W AT b (o, Sl o
AN JAGT BT I 8,98 YT AT ST A | $7h ISR o 1Y, §7b RIS Bl
=Sl &b fqor & oy SR il §57 7d €, g7eb! SAaTe) & i | GareTet SR fastefl &1
A THR ST SIgT-TR DI LR BT B (HIT ST Fhel1 © |

SYFATIRT TR, [AHeIiT it AR, 1995 B fhan=<Id fHar S @18 |
I8 BY DI 91d © | TR, TE@TS, WU, [A8c], YR 4 ¢ gard di o
AT ST TS & ATy STer [T o foy Giaensit o1 faR &b f[Admetid & |4t
07 gTel AR & Gai™ MR S foIq Heferd Farait & Suererdr giHfead o 5 9 |
ST AP Yare Wb & fid FEIfoTd deHl @l faxia S8Rl ue &
S 8 | P& AHITD HTST PSS b I AT Pl
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AT B B B H T GU © 3IR U 31 THM BT ol §U B | H TR Bl

g o Y AR @1 S e €, S 3R JHId! SR S aiifh 9gd | U
i STFHTIRY: 3T FATG BT |

S1.HAPH V: W1 39 YBR b1 =17 I bR ST WET SUANT Fel Arll
FIAH T FRUNIE |

HqEIGd, $1 99 & IIRINTh ARG w4 § e gy adnli, T’ anl,
RIS ged] DI S@HTA P Y MR ITP! YReT b Q91 J§ HATAT 37 BRIHH
AR & | S (Y ST TR TOIC T 3fTde (a1 ST 8, I (g § ddh Jred 4
o7 #30 Sff & SR werre #301 Sft F SrqRe =1 gl & I8 80 Ui # arel &

[aTfoT 4T & foIU S H3Ter 1 ®R BT €, 39P goic ¥ Aded Bl 9g11T 9 d1fdh
U AR T HRYR TSl T ST 9 | 9=dTe, Heied|

SLBAA IM (RER) : SUGHIIT 7eled, # 39 Uiy SMHR @h Bl g, Sif
3T 31 $9 fawg R Frer &1 widl a1 | i1 SUfdrd & 2, SaT 3Rl 98T &1 I8
HATAY B PRAT & | R Fagd <@l SY, il ey & forg i diof sawas §—
AHTIRD, M MR e 3R $7d MR UR ARN DI AR TSR ST Fehel, Afh
AT 1 X & A1 8 Tl oI & fob 31t 591 AT Y FHTST & AA-IEH § M B fhasi
HITEAT I &, FH FfoTA BB E 2

HEIGY, [ad Ugel # Rl & IR # qa1 HHM Hifcs Rienm & driwH Heamo
AT W FAT 8,51 UBTST Tl & T R, WTSRRIA Wpel & M W, BE &
BT, BRI & SR & M TR AR 3T ARl & Sl & M 11 | {9 9gd aR
BRIHH, S SH-RadRI 8, S ArIiore = #5376 §RT 9] S € | 3FR 9aqd
B H U yTIfresdr <1 8 | ST B a1 det T, S Sl 8 €, S STReTu &
ATaET faan ST R S TRBRY &3 & ITH STRET0 9707 81 77 §, I8 URe o+l W
TS & o SfReror 81 81 Tl | VT § gafery b RET § i g dwer H, Sl uferd
ep=T TET 7T 71E &, a1 AR WR <1 778 8 3R JbelT GR1 PR & o1g S7ep uTd bl
HFRis URE el 8, T ITp] g81d AT ST |ep | 1 7RET0T BT Il 8, 98 P
T b TR IR TP IR H GRT B [T ST <MY | A1 15119 T ST P SH H
T dR AT B SN YRT (BT T AT | Qb AT AW AATIT AT 3R 40 TR 4
31ferep i ep=T off, 9 g1 81 71 off | ST TS -CaiIhel URe oY, 371 gdl Carilhel TRl IR
WA H ge a1 g oY | H SARIY HRAT TG B 9 ARE BT (BR A AN Ay,
RIIP TRBR AT &, JUIY TE-HE T8 5, AT I I Shal $I URe 8, 9 91
ST |
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Y[R FEISd, 31T § I8 G & 1 Hel dredl g (b 3o Hief ol B
qiRe # Fqef 2ol &1 S FoR URe &, S U ufcper BRe & forg el off oiik g ux q
ST B R <, 31T AT 7 Fe1adi 3 Fol S, 37 S b WiR Bl URe W 41
fTTp1 g1 b 11 8,9 9 AT 98Tl fhY 71T € | I8 Gl Bief I &l UR< &1 91 8, S
TS AN BT TETA YA B 91 81 2 | AfhT 7o I ¥ o aar 9 1 o1 19 9w € 2
FI1d HHIS IS BT HM IR 87 Tel, I AN I BM Te] B © AR I8! Wi 4 4 B
AN B1 Y AN HSTGR] IR W < 8, <lfdh STd WM $T TR 3711 € Al J81 Al s
B SR € | $9 THR A4 §70 [T 6 31X B Pls gART BRI & | I8 984 ol g &I d1d &
3R 39 R =R foar S anfey |

HEIGY, AT I & 5 TR g TRIeTd T it g a9 Y U W e 8, oY
JIY STed) I8 & o 32 o efie 9, wmifires efe & oik Qarfore efe & e fovar sy
1 31Tt 1T % &1 H, ot 36 #9 vgel Y wet f 5 TS U Tt SR UETS) ¥ o €,
ST € | BIC-BIT 929, 919 9% Wl TR F Iolald € §dl 8, 99 6 af I 981 ued §,
IfehT ST9 S8 31T SR R Al & U & fofg ST glare, 1 99N ST 8IS o 8,
SABT HRUT I8 & fob TG RN & 9221 21q+ gRaR % fo1g 7o TRie 21 & &R & ok it
H S ST & | 9 A1Q AR b B A ¥ S &, 9R S &b B H ol S &, X, bR &
ST H TSI &, 7 AN 9 I8 h¥ PRI [TATHR Il 911, 39 I¥ fa=R fovan s
IRV | 39 A8 H WRT U GEI1d & (b T YBR UG dTel geai dl BIAgRIal &l Sl g,
I UHR F sfed SAP Mea=F ®I WY AU ¢ qfF o9+ greid & foy 81 &R
TfETe It @1, 51 5 Te & S B © 3R T 3 ol & ol § e <4, 91 S 9d
H1aT-fd 3 g=ifea fam Sy a1f% 3 2 ugTE B b |

7Y w7l ST el St & wr o 9ga aR) S a1 78,39 S W g o fedt
URE R Y | I 9 1REHT BT 3R W<l B arell H1 9 de1,37051 T WY 9gd IR aril
BT STHT 8P 8! el Ui & Rl SHP YT old IRBR dacl T dl 39 TIRT R A
ITHT &1 &S 7 | § I8 R H6ET 6 THT U qd BRIl ST @nfay aifes St
g ST URT I9PT Wi e 2, 59 W faar fan s =nfey anfes @ ft S &
1o &1 9 |

3T TE & [ e BT 3R e TIEe 37U 31T H U YHR A YPrax
T 19 379 IR A B 7 B BRI B, ST TAR INIardt 9iE IRA G Bl B Rl
Y STUT-3TUT F& 1 FB B I § | AT & Aigd
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& I H IR TdNast AT & T H 39 B! DI B BT Alfde 7 oI S, I8
f faaroia a1 € | et Wt S ST 9 BT R BRd &, SR | gHST O auR
frepTel BR < < €, lfd A1 T9H P Iy g8 gHST gER ANl & U el il 8,
3R 7T & 9 S 99 BF RT3 € 1 31z H SrRIg S b THOTHO/THOSI0 WA &
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MR. DEPUTY CHAIRMAN: Mr. N.K. Premachandran. You have
seven minutes.

SHRI N.K. PREMACHANDRAN (Kerala): Thank you, Mr. Deputy
Chairman, Sir. Sir, it is quite interesting to note that when this august House is
discussing regarding social justice to the down-trodden people, especially the
Scheduled Castes, the Scheduled Tribes and the other backward classes, the
political party which professes the Manuvad, staged a walk-out in the House.
It is quite interesting to note. Sir, this is the 55" year of the Indian Republic
and the Constitution of India is giving much emphasis to social justice. In Part
Il of our Constitution and also in Part IV of our Constitution, much stress is
given to achieve the goal of social justice. But, Sir, after 55 years of our
Republic, let us see the political status in respect of the social justice which is
prevailing in our country. Sir, yesterday, a shocking news has come out in the
papers, especially in 'Hindu', an incident which has happened in Tamil Nadu
in Kiripatti Panchayat. In that panchayat, one person belonging to the
Scheduled Castes has been elected as President and he has not been
allowed to function as the President of the panchayat. Six times elections took
place and all the six times, the person who got elected from the Scheduled
Caste constituency has not been allowed to function as the President of the
panchayat. That is the position which is prevailing in our country, especially in
a State which is having a higher literacy rate, that is, in Kiripatti Panchayat.
This is not an exceptional case...(Interruptions),..

SHRI P.G. NARAYANAN: This is the decision of the village people.

SHRI N.K. PREMACHANDRAN: | am not blaming the Tamil Nadu
State Government. Yes, | do agree. | am not blaming the Tamil Nadu State
Government or any party. This is a State which is having the second largest
literacy rate. So, that is prevailing. Even in most of the other places, the
panchayat persons are not allowed to sit on the chairs also. So many reports
are coming from various parts of the country. So, Sir, my submission is that
social justice, the goal which is enshrined in the Constitution of India, we are
not able to achieve even after five-and-a-half decades of our Independence
and five-and-a-half decades after our Republic, after achieving it. So, strong
and stringent measures have to be taken by the Government of India in order
to achieve this goal in coordination with the State Governments, for which
schemes have to be formulated. For this, the first point that | would like to
stress is the point regarding the land reforms.  Sir, most of the socially
backward people are
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economically backward also. These economically backward people are mainly
depending on agriculture and their main source of livelihood ,is also agriculture
because they are agricultural labourers. Ninety per cent of this class comes
under the category of agricultural workers and the livelihood of these
agricultural workers is agriculture. But they are having no access to the land.
That is the main thing to be noted. They have no access to the land. And how
these people can be empowered? Those who are working on land, those who
are working in the agricultural production sector, are having no access and no
say in the land. It is going on even after 55 years of Independence. That has to
be taken care of. From the Congress side, learned Member, Mr.
Narayanasamy, very vehemently supported the land reforms. Why it has not
been implemented in a proper direction and proper way? That has to be taken
care of by the UPA Government. It is a commitment on the-part of the UPA
Government to see that the land reforms are implemented in the right direction
in almost all the States. Now, Sir, it is implemented in the proper direction only
in two or three States and there also, regarding social justice, we can see that
tremendous social progress and development has taken place in respect of
this. So, land reforms has to be the first step. It is a prime step to be
implemented so as to achieve the social justice and to have the status also.
For this, my suggestion is that, Sir, the Government of India should take a
time-bound programme for the implementation of these land reforms
throughout the length and breadth of the country. That is my first point. Sir, the
second point is regarding education. The social backwardness is being
determined according to the main criterion of education. The Supreme Court
verdict enlarges the scope of education. The main criterion is the educational
backwardness. What is the present status of education prevailing in the
country? | am talking about the formal education; | am not talking' about
informal education. The downtrodden people of this country, who are living in
rural areas, or even in urban areas, are being denied the right of having higher
education and professional education because of the implementation of new
education policy in various States. Sir, we know the working of educational
institutions imparting professional education. So many new educational
institutions are coming up in various parts of the country. They are self-
financing institutions. Their fee-structure and admission norms have to be
looked into. Whose right is taken away? The right of the downtrodden people
to have better education is taken away because of the adoption of new
education policy by various State Governments in the country. That is why |
would like to suggest for having a uniform legislation
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throughout the country in respect of higher education and professional
education. To regulate the functioning of educational institutions, 20 per cent
seats should be reserved. A fixed number of seats have to be reserved for the
Scheduled Caste, Scheduled Tribe and Other Backward Class students;
otherwise, they will be denied the right of having higher education and better
quality education. Why are they educationally backward? They are backward
because of the social discrimination prevailing in the country. It has been
prevailing. during the last so many decades. Because of historical reasons also,
they are being denied the right. Now what is happening in the country under the
new era of liberalisation? Even after so many decades, the same thing is
happening; they are denied the right of better education. Nowadays, the same
thing is happening; they have no right to get admission in these colleges
because of the high fee structure. Even though there is reservation, Sir, they
are being penalised by imposing a high fee structure. Even if they are not
penalised by imposing a higher fee, they may be penalised in many other ways.
Directly or indirectly, they are denied the right to have education in higher
education institutions or professional institutions.

My second point is to have a uniform legislation throughout the
country. A uniform legislation should be enacted by the Parliament of India to
see that there is adequate representation given to the Scheduled Castes,
Scheduled Tribes and Other Backward Classes.

Sir, | am coming to the third point regarding civic amenities like
electricity, drinking water and health. Has the Government of India any
scheme exclusively meant for the Scheduled Tribe people to see that the
basic amenities like drinking water and electricity, and medical facilities are
provided. Have any steps been taken in this respect? While replying to the
debate, | would like to have a response from the Hon. Minister to all these
points. The basic, civic amenities are to be provided to these people. Merely
funding the NGOs or providing financial assistance to the people is not
enough. You have to formulate schemes relating to drinking water and
electricity exclusively meant for the downtrodden people. Such schemes have
to be implemented. That is my third point.

My fourth point is regarding the reservation policy. What is the aim of
having a reservation policy as per the Constitution of India? Its aim is to
provide social justice and a social status to the people belonging to the
Scheduled Castes, Scheduled Tribes and socially backward sections so that
they can have a feeling that they are also part of this country. Such a
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feeling should be there. The reservation policy is there. But what is the use of
having a reservation policy when this Government or the predecessor
Government declares a ban on recruitment? The ban on recruitment and the
Voluntary Retirement Scheme, these two things have denied these people the
right to get better employment opportunities. No jobs are there. New jobs are
not created. The existing vacancies are not being filled up because of a ban on
recruitment and also because of the Voluntary * Retirement Scheme. The same
thing is happening in public sector undertakings also. The main victims of
globalisation, privatisation and liberalisation are the Scheduled Caste and
Scheduled Tribe people. The National Common Minimum Programme of the
UPA Government is very specific on this matter.

I would like to quote from the National Common Minimum
Programme and | quote:

"To provide for full equality of opportunity, particularly in education
and employment for Scheduled Castes, Scheduled Tribes, OBCs
and religious minorities."

There is a commitment on the part of the UPA Government to
provide reservation in the private sector also. We are all blaming the public
sector undertakings that they are running in loss and they are not working
efficiently. It is because these public sector undertakings are fulfilling the social
obligation of protecting the weaker sections of the society. What is the role of
the private sector in the country? The public sector undertakings are taking the
responsibility of protecting the weaker sections of the society. As far as the
private sector is concerned, they don't have any moral obligation or
responsibility in meeting the social obligations of the country. Therefore,
regarding reservation in the private sector, the Government should come
forward with a clear or concrete proposal.

Now, | come to the tribal land.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI N.K. PREMACHANDRAN: | am concluding with this point.
This is a universally accepted principle that the forest belongs to the Tribes.
My submission is that adequate steps should be taken to protect the interests
of Adivasis and Tribals who are living in the forests. Now, there is an attack
on the identity of the Tribals. There is an attack on their basic freedom.
Their life is under attack and in danger. They are being thrown
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out of the forests. There is no job. There is no food. There is nothing. Their
culture and heritage is being attacked. So, stringent steps should be taken to
protect their interests. A stringent law is required to protect the interests of the
Tribal people who are living in the forests and to protect their culture and
heritage. The rhythm of their life should be protected. It is a universally
accepted principle.

Regarding rural unemployment, 11 crores of people have migrated to
urban areas. There is no protective legislation for them. There is no legislation
to protect the interests of the migrated people. They are migrating with their
families. They have no jobs. They have no food. They have no drinking water.
They face so many problems. The Government is trying to revise the minimum
wages, especially, with regard to agriculture workers. But the workers are not
being paid even the minimum wages. They are not being paid the minimum
wages even under the Government-sponsored employment schemes. | can
cite examples. It is reported that in Karnataka they are not being paid the
minimum wages even under the Government-sponsored schemes. So, the
Government should take stringent measures and see to it that they are paid
the minimum wages under all the schemes.

MR. DEPUTY CHAIRMAN: Mr. Premachandran, please conclude,

SHRI N.K. PREMACHANDRAN: Stringent measures should be
taken to see that the poor workers of the country are being paid the minimum
wages.

Once again, | would like to stress the need for bringing land reforms
and agricultural reforms so as to achieve the goal of social justice in practice,
not in words and speeches. It should be implemented throughout the country.
The Government should see to it that it is implemented in the proper form and
in the right direction. Thank You.

SHRI SILVIUS CONDPAN (Assam): Thank you very much, hon. Deputy
Chairman, Sir, for allowing me to take part in the discussion on the working of
the Ministries of Social Justice and Empowerment and Tribal Affairs, which is
initiated by the hon. Member, Shri Dipankar Mukherjee. Shri Dipankar
Mukherjee, in his initial discussion, has dealt with several points regarding the
functioning of these two Ministries to which | fully subscribe. Since there is time
constraint to have a detailed discussion, | will be very brief. You look at the
employment scenario of the people belonging

257



RAJYA SABHA [26 April, 2005]

to the Other Backward Classes. | have my experience, when | took part in the
meetings of the Parliamentary Standing Committee of these two Ministries. We
had had a detailed discussion as to how funds are being placed for the welfare
of these communities, the OBCs, minorities, disabled, Dalits, Scavengers,
Scheduled Castes and Scheduled Tribes. These are the people who constitute
almost 80 per cent of our total population in the country. These two Ministries
are functioning for their upliftment since quite long. There have been so many
Five Year Plans which have placed funds for the uplift of these people. It is
high time for us to go deep into these two Ministries which are responsible for
the uplift of 80 per cent of our population. After Independence, it is the
Congress Government which has been planning a lot and, to a great extent, it
has been able to uplift these communities through its different Ministries. But
still there are so many things to be done.

| would like to stress upon placement of funds for the Scheduled
Caste and Scheduled Tribe people. | have attended several meetings of the
Parliamentary Standing Committee. | have also expressed my concern in this
regard. Funds are allocated for the uplift of the Tribals against the schemes
submitted by different Corporations and Boards of the State Governments. The
moment the funds are sent to the States, the Government at the Centre
remains quite. The State Government officials are using the fund, not for the
purpose for which it is meant, they utilise it for some other purposes. | have
expressed my opinion and concern that it should not be done. The Ministry of
Tribal Affairs which is looking after the welfare of the Tribals, the Ministry of
Social Justice and Empowerment which is looking after the welfare of the
Scheduled Castes and other communities and the Central Government should
not keep quite after releasing funds to the State Governments on the plea that
there is a federal structure of administration. They leave the funds at the mercy
of the State Governments. When the funds are sent from here, the Central
Government should see that the funds are utilised properly at the State level.
Sometimes, we have also pointed out that once the money is sanctioned by
the Ministry of Social Justice and Empowerment and the Ministry of Tribal
Affairs, against the schemes submitted by the Corporations and the Boards of
the State Governments, both the Ministries are reluctant to give instructions to
the-State Governments to see that the money sent from here
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is utilised properly on the plea of federal structure of administration. This
should' not be done. In the last 50 years, because of lack of such instructions,
money has not been spent properly. Although the Central Government was
sincere about it, but at the State level it has not been done properly. That is
why late Shri Rajiv Gandhi could understand % &% Igi | 100 ®UY ¥ord &,
AAfhT Uga W, 20 HUY & IEAd ¥, 80 WY SER-IER & I & | After going deep
into the working of the Ministries at the Central level and also at the State
level, he had to make a procedural change by placing the funds directly at the
disposal of the Deputy Commissioners for the development of rural areas.
After the introduction of this system, today how are they getting money for the
uplift of the people in rural areas? Similarly, | appeal to these Ministries to see
to it that funds go directly to the boards and corporations, or, even to the
NGOs, so as to ensure proper utilisation. Let them spend the money because
they prepare the schemes, and not the State Government. The State
Government is the agency to only approve the scheme at the State level and
send it to the Central Government on which basis the Central Government
sanctions funds.

The next point is regarding Harijans, especially the scavengers. | have
come to know that the responsibility for the welfare of scavengers is being
given to the State Government. This is a very serious mistake that has been
committed at the Central level, whoever might have committed it. If the
Planning Commission is thinking like that, the Ministries should take up this
issue because there is resentment regarding this kind of shift of responsibility
from the Centre to the States. These are the people who are still being
neglected. There are many States which do not know about their welfare,
which do not know that they have the responsibility of bringing them up. They
know only about the SCs and STs. But the scavengers, the Harijans, are yet
to be 'known' by the administration. Their welfare is yet to be taken up by
anybody. Sir, | am pleading very strongly about it. | had once met the hon.
Minister of Social Justice. | had mentioned this to her and she had expressed
her concern about the fact that the scavengers were not being taken care of.
There are no funds. Even in my State, | had asked the administration and they
had pleaded ignorance. They had said that they had no funds. They have
funds only for SCs and STs. If that is so, then who is responsible for it? How
are these things lacking in the minds of the administration, either at the State
level or the Central level? This area has to be taken care of seriously.
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| come to emptoyment of disabled persons. | know some States have
got three or four per cent seats reserved for employment. But | request the
Social Justice Ministry to see to it whether this reservation for the disabled
persons in the matter of employment is really taken care of, or, is really
pursued as per the Government policy.

My next point is about minorities. Out of the five minority groups, four
are yet to be taken care of, especially in the matter of their socio-economic
upliftment and in the matter of employment. The Sikhs, the Christians and the
Parsis the Budhist -- no matter their population may be very small -- but their
percentage is totally ndgligible in the matter of employment if you see their
reflection in that area. So, | request the Ministry to see to it that this area is
well taken care of.

The last point is that in Assam, a lot of adivasis who migrated 150 years
ago, they had migrated to Assam from the then Bihar, and now Jharkhand,
area, from the then Madhya Pradesh and now Chhattisgarh, from parts of
Orissa, Bengal and Andhra. They had gone to work in the tea gardens during
the British Regime. During the scheduling of communities, these people had
been scheduled as Scheduled Castes and Scheduled Tribes in the States of
their origin that is in the States from which they had migrated. Now, they have
gone to Assam and become a part and parcel of the Assamese population,
and you will be surprised to know that they form 24 per cent of the present
population of Assam. Sitill, they have been kept as "Other Backward Classes",
without any financial arrangement for their socio-economic upliftment. Sir, they
have been demanding that they should be treated as Scheduled Castes and
Scheduled Tribes, as their counterparts are being treated in other States. The
same community which went to West Bengal and Tripura are enjoying the
benefits of Scheduled Castes and Scheduled Tribes in those States. But, in
Assam, this is not happening. | would beg both the Social Justice and
Empowerment Ministry and the Tribal Affairs Ministry to seriously take up this
matter and redeem these lakhs and lakhs of people of Assam who are kept
outside the constitutional provisions. Justice should be done to them. If
constitutional discrimination is done to the people who belong to the
downtrodden community for the last 45 years, how can we say that we are
doing justice to socially, economically poor and backward people? With these
words, Sir, | thank you very much for giving me time to make my submissions.

N g T MONRSRA): STFHIRT Heled, ARG IR AR AfHIRar
HATST D1 RUIE qR e 4 315l a1 81 81 & | I8 RUIE BHS! gRI IS
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PROF. SAIF-UD-DIN-SOZ (Jammu and Kashmir): Mr. Deputy
Chairman," Sir, it is a very important Ministry and it is a very powerful Ministry
because it has the duty of empowering the downtrodden. A very laudable goal
has been set for this Ministry. | will not repeat the points that have been made by
the earlier Members. | support the views expressed by the hon. Members. |
would only like to make a couple of suggestions for the consideration of the
Government. | want this Ministry to be powerful because it has to empower the
Disadvantages. The laudable goal set for itself to the Ministry wants work
towards mainstreaming the disadvantaged and marginalized sections of the
society, such as SCs/STs, OBCs, minorities, aged persons and all the
downtrodden categories of the people in this country. And, | am sure, the Ministry
is working towards that objective. This is no occasion to dwell deeper and find
the shortcomings. From a distance, | feel, this Ministry is doing good work. In the
days to come this Ministry has to show its vigour. Many Members have said that
it should have been given more funds. 1 don't know whether our esteemed sister
is fighting for that. lts Budget is increasing. Its Budget Estimates for 2004-05
were Rs. 1,345 crores and that went a little further at the Revised Estimates
stage, and the money that had been allocated was already spent. But, | have yet
to know whether this Ministry wants more money. The Finance Minister for the
year 2005-06 allocated an amount of
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Rs. 1,533.70 crores. Did it fall short of the Minister's expectation? When the
Minister replies to the debate, | expect her to reply to this point. As | have said,
I will not dwell deeper and only confine myself to making a couple of
suggestions. For instance, | would like to have a clarification from the hon.
Minister. From a distance this Ministry looks very small. But, | have been
seeing this Ministry for the last two decades. From inside, it is a very big
Ministry. It has to do I~ &1 &1 [Therefore, its duties have increased. | would

like to know whether the Ministry coordinates vigorously with the Ministry of
HRD, the Ministry of Environment and Forests and institutions like NHRC. The
people belonging to backward sections of the society cannot look to NGOs.
They have to look to big institutions like the Ministry. The only Ministry
avaiteble to them is the Ministry of Social Justice and Empowerment. | would
like to know whether the Ministry co-ordinates. Not that | have any doubt. But,
| want to know. Then, under the leadership of the present Minister, is there
any effort to implement the provisions of the Biodiversity Act and the Patents
Act, because these Acts talk of tribal knowledge? | have yet to convince
myself whether the knowledge of tribals in respect of medicinal herbs and their
traditional knowledge have been taken care of, whether the Ministry is taking
measures to protect the tribals being exploited. Therefore, hon. Minister has to
take notice of the provisions of the Patent Act, the provisions of the
Biodiversity Act and take us into confidence at some future date whether tribal
areas are safe, whether their knowledge is taken care of and whether they are
not exploited. The coordination is very, very important. And, now, very briefly, |
would like to give a couple of suggestions to her. There is a department for
backward classes within the Ministry. | would not speak on details of
reservations because very good suggestions have been made. But as we
have a department for backward classes, kindly consider the suggestion to
have a separate department for minorities because they have problems. And,
those problems should be addressed properly. Our friends are not here, they
have always been talking that minorities are being appeased. | do not want
any appeasement. | want the application of the provisions of the Constitution
of India; | want the application of the rules that you have been enunciated
within your Ministry. And, why | want a separate department, within the
Ministry, for the minorities, | will give you one example. As | said, the
downtrodden people cannot look to NGOs, they will look to the Ministry itself.
Now, we have been talking of modernisation of madarsas. Yes, a computer
here and there; introduction of science and mathematics. They are needed
because madarsas have to be a part of the
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social milieu. That is necessary. But madarsa is no answer to the Muslim
minority's problems because | want a Government school where there is
concentration of minority's community. The Government schools are levellers.
In the Government schools, the children come from different backgrounds the
brahmins, the Muslims, the harijans, the Christians all will sit together. They
will all sit together on the floor, or, on the benches ...(Interruptions)... In Lok
Sabha, Mr. Deputy Chairman, once, | had introduced a Bill for abolition of
private schools. Why? Because, private schools, which have now assumed
the name of public schools., create dualism in the Indian society. 1 wish all
children -- belonging to the richest of the country and the poorest of the poor
in the country, go to the same school - receive the same education. | see
members of the downtrodden society struggle hard to go to Kendriya
Vidyalayas. That is the best for them. They cannot go to public schools. They
cannot go to Modern School and DPS and other schools. We have created,
we have a inbuilt injustice system in the governance because we do not
understand the implications. And, you say that you are struggling. Even after
57 years of Independence, we have not been able to give justice. | raise a
question: What kind of education are you giving? The quality education It is
not available to.,.(Interruptions)... a vast majority of Indians.

ot SyUfe: IS AEY, 9 AT 8T E |

PROF. SAIF-UD-DIN SOZ: Sir, | support all the Members who talked
of reservation. ...(Interruptions)... Whatever you spoke, | support that. But |
want justice to the minority community. | want Government schools wherever
you have concentration of minorities. You may modernise madarsas. That is
needed. But | also want Government schools, where the Government schools
are not available. Kindly see whether the tribals and the minority communities
benefit from the schemes like Sarva Shiksha Abhiyan. In fact, it would be
necessary to have a survey on how the tribal people, the downtrodden people,
the backward class people and the minorities benefit from these schemes.'
Then, | would also like to bring it to notice of the hon. Minister, this is a
suggestion to her, that the wakf properties are in jeopardy. You have the
authority. The Muslim community of India, the largest minority community,
looks towards you for that. There is corruption in wakfs. Modernise their
functioning because they are in bad shape. Then, | would like to remind you
that institutions, such as, Minorities' Financial Development Corporation, and
the Azad Foundation, set up for ameliorating the lot of members of minority
communities -- the
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Muslim minority and other minorities - should have adequate funding. Their
funding is not adequate. The newspapers have written so much about that.

Then, | have a suggestion for the hon. Minister, kindly have a survey
- you can do it within one month - throughout India. The Deputy
Commissioners can go into the question of destitutes, who have no place to
go. They go to the temple, they go to the mosque. Among destitutes, there
are women. You do a survey and give them subsistence allowance, say, Rs.
500 per month so that their body and soul can remain together. Kindly have a
survey done. Make a list of the destitutes. It is possible. The Deputy
Commissioner can give you the information. This survey should be done
throughout the country and the destitutes should receive a substantial
allowance; some allowance to keep the soul and body together. (time-bell) |
will finish now due to paucity of time. | have only a couple of suggestions to
make.

Madam, you have provided in the Budget for old-age homes. | want to
request you very earnestly, let us make promises and let us fulfil those
promises. Sometimes, we unnecessarily tell lies. This is for the august House
to consider. Why do we say we should have old-age homes when we do not
intend to implement them? | give you this example and it is for your
consideration. For the year 2004-05, you proposed peanuts for that, say, it
was Rs. 1.25 crores. That is no amount. With Rs. one crore for the whole of
India you will be making old-age homes! The tragedy, Madam, is that out of
that Rs. 1.25 crores, which is nothing, - this is a promise -you have spent 0.05
per cent on that. She made a promise.. .(Interruptions)...

MR. DEPUTY CHAIRMAN: You were concluding. ...(Interruptions)...
Please conclude it now.

SHRI V. NARAYANASAMY: Mr. Deputy Chairman, Sir, * is
unparliamentary.

PROF. SAIF-UD-DIN SOZ: No; no. ...(Interruptions)... She has made
a promise. (Interruptions) 'is not unparliamentary. ...(Interruptions)... | want a
ruling on this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is unparliamentary.

* Expunged as ordered by the Chair.

267



RAJYA SABHA [26 April, 2005]

PROF. SAIF-UD-DIN SOZ: You can go right, you can go wrong. As
‘wrong' is not unparliamentary * is not unparliamentary. Mr. Deputy Chairman,
Sir, | am finishing my speech. | say that she made a promise, which was not
correct, that with Rs. 1.25 crore you will build old-age homes. But the tragedy
is that out of that you spent only 0.05 per cent. Kindly investigate this. | said in
the beginning that this Ministry is doing good work. But | want this Ministry to
respond to the aspirations of the downtrodden people and | hope this Minister
will give that response.

MR. DEPUTY CHAIRMAN: *is unparliamentary. It will be deleted.

SHRI V. NARAYANASAMY: is unparliamentary,
..(Interruptions)... ~ You are a very senior Member of the House. * is
unparliamentary, you withdraw it.

PROF. SAIF-UD-DIN SOZ: | will fight that in future it should not be
declared as unparliamentary.

MR. DEPUTY CHAIRMAN: Right. Mr. Jesudasu Seelam. You have
five minutes.

SHRI JESUDASU SEELAM (Andhra Pradesh): Hon. Deputy
Chairman, Sir, | would like to make few observations only because there is
time constraint.

MR. DEPUTY CHAIRMAN: Just make points. You are very good at
that.

SHRI JESUDASU SEELAM: Sir, | have already made certain
suggestions in my earlier interventions. In addition to that | would like to make
only one or two more points. Firstly, all the hon. Members, where they spoke
about this majority of 80 per cent of the population which the Ministry covers,
covered so many things. Sir, | would like to make one important intervention.
The hon. Finance Minister is not here. | would like to go and make a
submission to him again regarding this. If you look at the Budget provision, out
of the total plan outlay of Rs. 1,43,496 crores, he has made an allocation of
Rs. 1533 crores, which is 1.06 per cent. Sir, when we talk of the socio-
economic development of this vast majority of 80 per cent of the population,
with this 1.06 per cent money, what can anybody do? One has to decide
whether you want this or not. Sir, this

* Expunged as ordered by the Chair.
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country has been facing tokenism and talkism for a long, long time. We do not
want to hoodwink the people. With 1.06 per cent of plan outlay, how can we
expect miracles? Nobody can do wonders with this Budget. ...(Interruptions)..
Yes, we are not going to tell them that this is going to happen.
..(Interruptions)... Sir, we need to have a relook at our attitude. When you talk
something, you really mean it. The hon. Minister is trying to do her best , but
there are lot of constraints. The main constraint is the money. When you give
her only 1.06 per cent of the Budget, she cannot do anything.

Secondly, out of the total allocation made to this Ministry, Rs.
1,01,553 crores, the special allocation made for the Scheduled Castes is only
Rs.1039 crores, that is, 0.72 per cent. This is highly deplorable. Why was this
special Ministry created? Earlier, it was a small section, then it became a
small division in the Ministry of Home Affairs, then, it became a Ministry,
covering the tribal people as well. To meet the aspirations of tribal people, the
Tribal Ministry was carved out separately. But, all this exercise was to send a
message that the State Government was at their service. Before
Independence, the social reformers used to take care of this welfare sector.
The State has put in its hands. What | am saying is, as regards the
infrastructure sector, the dalits, the OBCs, the minorities need housing, land,
and irrigation facilities for their land. Much was talked about the land reforms.
Much was talked about the irrigation facilities. Sir, it is a gigantic task. What
can this Ministry do? It can't take over the functions of other Ministries. It was
rightly said that the land distribution is the responsibility of the concerned
Ministry. Water, irrigation facilities, are the responsibility of the Water
Resources Ministry. Similarly, taking care of health of all the dalits, all the
minorities, all the OBCs is the concern of the Health Ministry. Then education
is the responsibility of the Human Resource Development Ministry. Then,
what is the role of this Ministry? We are not saying that you take over the role,
but what is required is proper monitoring and evaluation. That is missing. Sir,
there is no dearth of schemes. There is no dearth of ideas. There is no dearth
of suggestions that this is good for them. We have been listening to this, but
what is lacking is, proper monitoring and evaluation. Where do we stand?
Why this correctional mechanism needs to be put in place. Sir, if you recall,
during the United Front Government, in 1997, 150 Members of Parliament
belonging to SC/ST met the Prime Minister. They had a two-hour meeting.
With all their sincerity, they demanded that a mechanism, namely, the
National SC/ST Development Authority should be created. It is not a new
institution. It is a body
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constituted with all the constitutional functionaries like a dalit Judge of the
Supreme Court, a dalit member of the Planning Commission etc. Now, apart
from that, the present Government, has constituted a Group of Ministers on
Dalit Affairs. Sir, that long pending demand can be operationalised even now.
There should be a monitoring system at the national level. And, there is a
mandate for each Ministry to spend 16 per cent, 8 per cent of their planned
funds on SCs/STs respectively for their exclusive improvement. These funds
can be pooled and the Authority can properly monitor and oversee the
implementation of all these schemes. Sir, this is first thing.

Secondly, we will submit the details to the hon. Minister, because,
now, the MPs forum on SCs/STs again, has started taking up all these issues.
We would like to submit that we thank the Minister for her efforts because
some of the schemes which were supposed to be transferred to the States,
have been retained by the Government. Sir, we would also like to bring to the
notice of the House, through you, that the Government has promised to take
care of the problem of filling up of the backlog. Sir, with great frustration, some
of the Members have expressed that the backlog vacancies have not been
filled up. | share their concern. | take this opportunity, through you, Sir, to
request the hon. Minister to create a special Task Force to go into each
Ministry's special efforts as far as the filling up of backlog is concerned. The
second point is regarding the Ministry of Personnel and Training. The hon.
Minister is here. Sir, they have introduced a Bill. | heard Shri Jairam Rameshji
quoting that it is a codification of the existing instructions. | would like to make
one observation here that the existing instructions had certain loopholes
against which the people have gone to the courts, and some of those lacunae,
have been, to some extent, corrected. It need not be a simple codification. It
could be a comprehensive law because we can't take the existing disabilities
into the Act. So, instead of codification of the existing executive instructions, it
could be a comprehensive law.

The third point and the last point but not the least is this. Sir, the
positive discrimination in this country was introduced on the backdrop of the
social disability called untouchability, untouchability, not only in the physical
sense but its operation in various forms. So, those who suffer from this social
disability should be distinctly treated and, Sir, a separate distinction, has to be
made in this regard because, time and again, so many communities have been
added to the list of the Scheduled Castes thereby

270



[26 April, 2005] RAJYA SABHA

killing the very spirit behind the positive discrimination. This is happening,
maybe, because of the pressure. | do not know. But despite the objection
from the Constitutional bodies, this has been done. This will harm the
legitimate interests and the very basis of this positive discrimination.
,--(Time-be/))...

MR. DEPUTY CHAIRMAN: Mr. Seelam, please conclude.

SHRI JESUDASU SEELAM: Sir, employment and education are the
key elements. Sir, everybody asks about the merit. Whether it is Scheduled
Castes, Scheduled Tribes, OBCs and even the minorities, as far as merit is
concerned, Sir, genetically, everybody is same. The researches have proved,
the science has proved that everybody is born equal. It is training and
education that make people more meritorious. This has to be kept in mind while
framing any law because, in the draft Bill which was prepared by the Ministry of
Personnel and Training, there are certain problems. We found that certain
services were not brought into the purview of reservation. This is unfair
because you can't treat a section of citizens as second-rate citizens. It may be
true to say that on the eve of Independence these people have not come up to
that level. But, Sir, after fifty-seven years, it is unfair to say that certain services
cannot be included for reservation. This should not be done because people
are available, merit is available. If you look at the campus recruitment in main
centres at Mumbai, Bangalore, you will find that meritorious dalit boys and girls
are getting into the NRI institutions.

MR. DEPUTY CHAIRMAN: Mr. Seelam, please conclude.

SHRI JESUDASU SEELAM: Sir, the other point is regarding
scholarships. You must think a little big. Forget about the small little things
like sewing machines, embroidery, etc. That is not the order of the day. You
provide them scholarships. You provide them quality education. In fact, we,
the members of dalit community, do not want reservation, provided they are
given proper training, proper education, proper financial help, etc. Separate
them on birth and put them in the residential schools. The experience in
Andhra says that the residential schools; the SC/ST boys surpassed
everybody. Sir, merit comes from training and environment building. That is
why we don't want the social disability to continue forever. But, for that, we
have to act, we have to remove the constraints, constraints of funds, the
constraints of limited thinking, the attitude on the part of the bureaucracy,
Sir, the Ministry officials have to work very hard,
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have to fight with their counterparts in other Ministries. | had the opportunity of
working in that Ministry. We must understand their concerns. Sir, that is why
we need a monitoring authority which can monitor and evaluate and take
corrective measures from time to time. It cannot be at a lower level. It should
be at the highest level, both at the Central and at the State levels. Then only it
is possible. ...(Time-bell)...

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI JESUDASU SEELAM: With these observations, | once again
compliment the hon. Minister for her keen interest but, through you, we would
request the Finance Minister to enhance the allocation. Then only, there will
be meaningful advancement. Otherwise, Sir, it will be a mere tokenism and
simply talkism. Thank you very much.

off STFUIRY: 9 g YSRT SH, IS IS BISZA PIE |
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MR. 6EPUTY CHAIRMAN : Dr. Radhakant Nayak, you have five
minutes.

DR. RADHAKANT NAYAK (Crissa) : Thank you very much, Sir. |
shall not take even five minutes, even less than that. | shall try to be as brief
as possible.

This Ministry's name is Ministry of Social Justice and Empowerment.
This is perhaps a gift of the NDA, because it was only during their time that
this particular nomenclature was coined. If you see,
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Sir, there are 20 corporations, public sector undertakings and commissions in
this Ministry and there are 88 national institutes. | am talking of the entire
cross-section - the SCs, STs, OBCs, Minorities, people with disabilities, and
the rest of it, such as the aged and children in difficult circumstances. Now,
Sir, if you take a holistic view of all these agencies, all the corporations, plus
the main Ministry and their branches, the branches of the commissions in
different States, you find that none of them, or, all of them taken together,
justify the title and nomenclature of the Ministry, 'Social Justice and
Empowerment'.

Sir, you know much more than | could tell you. Social justice has so
many dimensions - distributive justice, attributive justice, political justice, and
so on; it has so many dimensions. Similarly, empowerment too has so many
indicators of it. There are so many constituents of empowerment, such as
psychological empowerment, cultural empowerment and so on. It seems that
the entire compass of this particular Ministry covers much more than what it
actually does. It is narrowing down to giving scholarships, building hostels, etc.
It is just some cosmetics here and there, some drops here and there, in the
context of such a huge community, huge manpower, huge population of this
country. It is, therefore, Sir, that | would beg the Ministry, both the Ministers
concerned, to find out what exactly the contours of this Ministry are and what
the focussed activities of this Ministry are; how exactly they should go about it;
whether it has been given a bigger mandate than what they could actually
achieve and whether they are achieving it at all. Therefore, when we think of
their budget, their manpower, and when we think of the various aspects of the
programmes, we have to keep the broader vision of this Ministry in mind. All of
them taken together are like a mini Government of India. There is no
programme in any Ministry which is net here. It is like that and, therefore, it is
time that they can evaluate or they can assess their workload; they can
assess their policies and programmes, and then they should examine what
exactly they should strive for and then achieve in concrete terms. Sir, there
are so many other aspects but the reasons, as some hon. friends mentioned,
are historical. Sir, these people who were the owners of property or land, by
historical process which may run into hundreds or thousands of years, have
lost everything now. Now, we are talking of further landlessness, further
joblessness, and the infant mortality rate going up as against the others.
Similarly so many things are there. For example, the death rate is going up,
and there are so many aspects of this population. These people, as a whole,
are getting decimated every day and every minute of this country's
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life. It is in this context that | would again suggest that we have to give certain
recognition or certain identity to these people. As you remember, there were a
number of conventions with UN system brought out. There was International Law
Convention 169, 171 and the Rights of the Indigenous People, Draft Declaration of
Human Rights of the Indigenous People. But this Government for historical reasons
has been opposing them. Some of them are not even ratified. Only the ILO
Convention 171 has been ratified. All the others are being opposed tooth and nail.
Now this Ministry should seriously take up this issue, and by giving some status to
these people, | think 20 per cent or 30 per cent of the achievements is being or will
be made. Therefore, both these Ministries taken together indicate not only the
programmes which they are supposed to implement, the policies which they are
supposed to adopt, but at the same time, who are the people for whom they exist
and for which purpose. How long will they take for 'mainstreaming’ or any other
jargons that have been used? | think that none of them can be fulfilled the way
these Ministries are going. Before | close, | will give a small instance. We have
been talking of reservations. The law of reservation has the sanction of the
Constitution of India. Even during the British days we had reservations. Whatever
we had achieved during the British days, we are now gradually losing it because
of the process of globalisation, because of privatisation and all that. But there are
certain saving graces. Sir, you know, all the time we praise Amartya Sen and many
other scholars or economists. Amartya Sen himself has said that reservation is not anti-
meritarian. He said reservation combines rationalism with humanism with academic
and with practice. Therefore, reservation is the only panacea for these kinds of
oppressed and suppressed people not only in this country but also outside. There
are so many aspects of it. Therefore, this reservation policy is in vogue in various
other countries including Canada, Australia, and so many other countries have
adopted it. Therefore, | have a feeling that we should not just stop at the process of
dialogue with the private sector, but we should now go agog and we should go in
front and attack them. Sir, in this context, | would bring to your notice a small
important point. There is a famous case of Grutter Vs. Bollinger in America in the
Supreme Court. In the Supreme Court, the Microsoft, the General Motors, the GEC
and many other biggest private sector undertakings said that they need reservation
because according to them multiplicity and pluralism is actually going to get
efficiency, not sectarianism. You know as to how the society in our country
has
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functioned. Caste has gone according to the capital and the capital has gone
according to caste. | mean, it is a fact. It is not a hidden thing. Caste and
capital have moved together and, therefore, when we are emulating good
points from other countries, we should also try to practise and treat our fellow
citizens as equal to the others. Therefore, in this case, they said that efficiency
of the private sector would increase only by multiplicity of peoples, races,
castes and creeds as well. And, therefore, diversity creates efficiency. Sir, you
know, very often, we lament, "Oh, we have gone down; our country has gone
to dogs." All the time, we have been lamenting. This is not because of
reservation, not because of lack of efficiency, but efficiency is lacking because
there is no reservation, there is no distributive mechanism, there is no real
participation and it is in that context only that we should argue with the private
sector saying that it is in their own interest. For example, | think, one of our
hon. Members said that while our boys are qualifying in the multinational
companies, why the doors of the private sector in this country, like that of
TATAs and others, should be closed for them. Therefore, | think, it is the
feeling that it is the time that we should argue (Time-bell) properly with private
sector organisations and ensure that reservation should be carried out without
any hindrance. Sir, there are so many other factors. | brought in the word
'caste’ mainly because, you know, in the Durban Conference, the problem of
caste came vis-a-vis the problem of race. And, therefore, what had happened?
In that, actually, we were put to shame because the whole world fought for
equality, for freedom, for equal treatment of persons, for lack of discrimination,
lack of exclusion; everybody was trying, but in our case, we pleaded that we
don't believe in caste system; our Constitution abolished caste system. But
caste system is very much there. You see it, but you don't feel. It is that kind of
a situation. Regarding reservation, we are not even implementing the
provisions which are there. In Parliament Office, in your own Office, we have
no reservation. In Rajya Sabha, we don't have any reservation. Therefore, we
are not practising what we are preaching for various reasons and it is because
of that, it is time that we should establish, what is called, a National
Commission for enquiring into the functioning of the caste system in this
country because caste is the main problem which has created discrimination.
(Time-bell) And, without caste, there can be no discrimination. Therefore, Dr.
Ambedkar and Jagjivan Ram, they all wanted that we should abolish caste
system. At least, casteism should be abolished, as has been done in the
United States.
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MR. DEPUTY CHAIRMAN: Please conclude.

DR. RADHAKANT NAYAK: | have so many things to say, but at the
same time, since the bell has rung so many times, | have to conclude. Thank
you, Sir.

SHRIMATI MEIRA KUMAR: Sir, it has been a very impassioned
discussion on very important aspects, | would say, of our society. Before |
formally begin my reply to the discussion, | want to really thank all the
participants for the genuine concern that they have for the weaker and the
vulnerable sections of the society. | want to assure them that the UPA
Government is unequivocally committed to give social justice and
empowerment to these sections. Sir, hon. Prime Minister, Dr. Manmohan
Singh, just after he took over about a year ago, in his very first statement said
that he wants a Government with a human face. The Ministry of Social Justice
and Empowerment is that human face of the UPA Government.

With all humility, | want to say that | consider it a rare privilege that |
have been given the responsibility of this Ministry, the Ministry which has the
noble task of ensuring social justice and ensuring empowerment of the weak,
the meek, the feeble, the marginalized, the disinherited, and, those who have
also been termed as the 'broken people'.

The societies in the world, most of them | would say, have some form
or the other of intolerance, and so does our society, except that the intensity of
intolerance is very high and the history of it very long. So, the task before the
Ministry of Social Justice and Empowerment is equally challenging.
Nonetheless, with the support of the hon. Members of Parliament and my
colleagues cutting across party lines. | hope | will be able to do something
positive and constructive in this direction.

Sir, in my Ministry, there are seven different categories of those who are
considered marginalized and vulnerable. Earlier, we were also dealing with the
problems and difficulties of the Scheduled Tribes, but in the year 1999, a new
Ministry was created, the Ministry of Tribal Affairs, and, my very senior and
esteemed colleague is heading it. He, of course, will be dealing with the
subject of tribal affairs. So, out of seven different categories, we have the
Scheduled Castes, the OBCs the minorities; we have the disabled; we have
the children in distress, children in conflict with law, children in need of special
care and protection; we have the older people and we have those who need
treatment against drug abuse for de-addiction and rehabilitation. In
Scheduled Castes, we are also responsible to a certain
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degree - | am saying 'to a certain degree' because part of this responsibility is
also shared by the Ministry of Urban Employment and Poverty Alleviation -for
safai karamcharis. Having said that, | would like to come back to what is
considered the Bible or the Geeta of the UPA Government, and, that is, the
Common Minimum Programme. One of the hon. Members had asked me how
many points enumerated in the Common Minimum Programme, for which my
Ministry is responsible, have been implemented. So, | want to make it clear
that in the National Common Minimum Programme, we have four specific
responsibilities to fulfil. The first is the enhancement of equity support to the
National Minorities Development and Finance Corporation. This has been
increased immediately after we took over last year, in June, 2004, to Rs. 73.65
crores. From Rs. 500 crores, the share capital has been increased to Rs. 650
crores. So, this has been done. The second is setting up of a National
Commission to recommend measures for welfare of socially and economically
backward sections among religious and linguistic minorities, so far as providing
them education is concerned, and so far as providing ' them reservation in
Government jobs is concerned. This Commission has been set up. The third is
giving Constitutional status to the National Commission for Minorities. Hitherto,
the National Commission for Minorities has statutory status. We have already
obtained the approval of the Cabinet for this and the Bill has already been
introduced in Lok Sabha. It has gone to the Standing Committee and their
report is awaited. This is point number three. Point number four, which is much
discussed, and is a cause of great anxiety and concern to everybody. We are
all keeping our fingers crossed that we will do it as fast as we can, and we are
putting all our energies into doing it. We are also making some headway and
that is the initiation of a dialogue for affirmative action, including reservation in
private sector for the SC/ST youth. | have already had three meetings with
hon. Members of Parliament of all parties on this matter, taken their views as
to how we should do it. After that, | had a conference, the Ministry had a
conference, of all the intellectuals from various fields, all the social activists,
former judges, former bureaucrats and took their views as to how we should
go about it. After that, a Group of Ministers, which has been formed under the
Chairmanship of Shri Sharad Pawar, has met three times. We have also
written to 218 associations of industry and commerce to get their views, and
we have got their, response. In our last meeting with the FICCI, with the PHD
Chamber of Commerce and Industry, with the ASSOCHAM, and with the ClI,
we have got positive response. Now, we have to go ahead in this direction.
Some Members have
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expressed their concern that we should move faster. We are putting all our
efforts to move faster in this direction.

| think, in a debate like this, in a discussion like this, with all humility,
again, | would say, it would be worth its while to put down the achievements of
my Ministry on record. Sir, in the last so many years, this is for the first time
that from our Budget, from the Revised Estimates of our Budget, we have
spent up to the extent of 99.7 per cent. Earlier, it was never spent to this
extent. | realise that the Budget should be enhanced. All the same, when |
speak later | will apprise the hon. Members of the difficulties in this field.

| would also like to say that although there had been a directive
earlier on this, there was no reservation in the NGOs, which were receiving
grants from my Ministry. But, now, we have asked them to follow the policy of
reservation as per the rules of the DoPT. This is now being done.

We also have some areas, certain districts, certain far-flung areas,
rural areas, which have remained untouched by the grants and the benefits
that go from my Ministry. So, we have made a special effort to reach out to
those untouched areas.

We all have shown great concern towards the plight of the Scheduled
Castes and the atrocities that are perpetrated on them. To eliminate these
atrocities, two very important Acts have been made in the past, namely, the PCR
Act in 1955 and the POA Act in 1989. Subsequent to that, there has never been
a meeting at the national level to ensure that these Acts are properly
implemented. Mine is the Ministry which monitors it. So, for the first time, a
meeting was held at the national level with all the State Ministers and Secretaries,
and our Home Minister and Law Minister were also there to give their advice and
suggestions and note down the difficulties. We had invited all the NGOs, which
are active in this field, because | believe in total transparency, so that they can
come and see for themselves what the Ministry is doing to eliminate atrocities on the
SCs and theSTs.

* Sir, the Maulana Azad Foundation has been working for many years. It
has a literacy award to be given in the name of the great man which has never
been given. This is the first time that we have given a literacy award in the
name of Maulana Abui Kalam Azad. Then, the corpus of the Maulana Azad
Educational Foundation was Rs.70 crores. From Rs.70 crores, it has recently
been enhanced to Rs.100 crores. Sir, | have great
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concern for the education of girls. Education of the SC girls, ST girls, minority
girls and OBC girls is something which is very close to our hearts. The
Maulana Azad Foundation was giving 1300 scholarships of Rs.10,000 each to
minority girls for higher education. From 1300, we have increased it to 3,000.
Earlier, we were giving only 40 scholarships to J&K. From 40, we have
increased it to 400. In Gujarat, we were giving 40 scholarships to these girls.
From 40, we have increased it to 500 minority girls.

You are here. You were saying about how little we are doing vis-a-vis
how much the Tamil Nadu Government is doing. | just want to draw your
attention to the fact that in Chennai, we are going to set up, and it has been
cleared by the Cabinet recently, a multiple disability centre which will be the
only one of its kind in the country. One thing more | want to say. This is from
the Centre. | want to say that just today | have read this news -- you were
saying that we are not looking after Dalits and in Tamil Nadu, your
Government is looking after them very well. But this news has appeared that a
Dalit resigns within five minutes of assuming a panchayat post. This is the
position in Madurai on April 24. | just wanted to draw your attention to this
fact..(Interruptions)...

SHRI P.G. NARAYANAN: State Government has nothing to do with it
...(Interruptions)...

SHRIMATI MEIRA KUMAR: | am only inviting your attention to this.
You were eloquent about how much you were doing for Dalits and how little
we are doing. During Tsunami, newspaper reports appeared again and again
that in the relief camps, Dalits were discriminated against. Again, my Ministry
intervened and made sure that those Collectors were immediately transferred.
This is regarding Tamil Nadu..(Interruptions)... | just want to say that when
Tsunami came in Cuddalore, in Kanyakumari and in various other places, our
Institute for Mentally Handicapped, which is in Secunderabad, immediately
rushed our experts there who were giving psychological therapy to the
traumatised. It was a great trauma for all those people. We have also offered
to open orphanages there. We already have three orphanages for which we
have given financial support, and we will be giving further financial support.
We have also opened a child helpline which is providing telephone services of
24 hours, where any child can ring up, free of cost, or any adult on behalf of a
child can ring up, and ask for help. Sir, we have established child helplines in
Tamil Nadu, Kerala, Pondicherry, and also in Andaman and Nicobar.
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MR. DEPUTY CHAIRMAN: Madam, you should address it to the
Chair.
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PROF. SAIF-UD-DIN SOZ: This was not attributed to you.
...(Interruptions),..

MR. DEPUTY CHAIRMAN: This debate is not between Mr. Soz and
the Minister: This is meant for the entire House.
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MR. DEPUTY CHAIRMAN: Are you satisfied, Mr. Soz?
PROF. SAIF-UD-DIN SOZ: Yes, Sir.
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Jg f&....when our hon. President went to Tanzania and South Africa on a

State visit, | had the honour, to accompany him. It was for the first time that a
disability camp was organised on a foreign land which was attended by our
hon. President. It was organised in a school and aids and appliances were
personally distributed by our hon. President. This was done by our Ministry for
the disabled children of Tanzania. # f&afdfafe & dee  gam asd § f& a4
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* Expunged as ordered by the Chair.
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We have five corporations for SCs, OBCs, Safai Karmacharis,
minorities and disabled which give micro-loans. Normally, it happens, as it
always happens everywhere in every sector, that most of them go to men.
Women are always left out. To give special attention to, to focus oh, women,
we invited 5 women, who had received loans from each of these corporations
and become successful entrepreneurs-these women are below double the
poverty line, not just below the poverty line-on the International Women's Day,
to the Vigyan Bhawan. Twenty-five women came from all over the country and
they were given awards by none other than Shrimati Sonia Gandhi, the
Chairperson of the UPA.

Now, | think, | should come to the various other points. The landless
should" be given lands. This is something which we have always wanted. Mr.
Dipankar Mukherjee, the hon. Member, was very concerned about it and was
very much upset that this was not mentioned in our Annual Report. | am sorry
that we can't mention it in our Annual Report. It should be mentioned in the
Annual Report of the Rural Development Ministry because it comes under it.
However, | appreciate his concern and | have the same concern.

Now, so far as shifting of some schemes to the States is concerned,
it is a fact that six of my Ministry's major schemes, important schemes, were
being shifted to the States by the Planning Commission. But we intervened
and we asked them not to do so because we were afraid that they would lose
their importance and their implementation would get diluted. The Planning
Commission was very kind and agreed that five of them would not be shifted.
So, we have retained those five schemes. Only one scheme concerning the
employment of the disabled has been shifted. Pre-matric scholarships to
children of unclean occupation, construction of SC boys' hostels and SC girls'
hostels, coaching and allied schemes, OBC hostels for boys and girls and
juvenile children schemes are the schemes which we have retained.

Then you asked about minor irrigation.

SHRI DIPANKAR MUKHERJEE: About this particular scheme....
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MR. DEPUTY CHAIRMAN: Let her complete.

SHRIMATI MEIRA KUMAR: Let me finish. This concerns rural
development.

SHRI DIPANKAR MUKHERJEE: What about atrocities?

SHRIMATI MEIRA KUMAR: | will go into it. Minor irrigation is
something which has not been given to our Ministry.  The Planning
Commission has decided to give it to the Ministry of Water Resources. They
have formed three Task Forces. This is the position. It is not directly under my
Ministry,

Shri Narayanasamy was very much concerned about the funds which are
going to the States. He also said that the funds were not being monitored by us. We
are constantly monitoring the funds. But the thing is, many States are supposed to
provide 40 per cent of the Annual Plan according to the SC population, 10 per cent
according to the backwardness of the State, 25 per cent according to the SC
families and 25 per cent of the SCP to the Annual Plan. This is the formula on
which they are supposed to provide budget for the Special Component Plan. But
most of the States do not do that. Since they do not do it, we have problems in
giving SCA to' SCP, Special Central Assistance to. Special Component Plan. That
is why the whole system goes out of gear. Since, we have to streamline all this and
put things on the track, we have held meeting with the Ministers of all the States.
| keep writing to them. Since it is a federal system, | just cannot bypass their role
and start doing their work here. We cannot do that. We have to do it through
them. We constantly try to interact with them and impress upon them to fulffil their
commitment.

He has also expressed concern about the Scheduled Castes Corporation
and about loans being given by banks. The nationalised banks have the authority to
give loan, but that does not mean that the Scheduled Castes Corporation has given
up its responsibility. They also supplement this work. If there are specific
complaints, do let me know.

Ve BIRCH, Yegcs CISed, JAFIITS], ATSAINCIS 3R Ahls HHARI, 7
AP TR T 137K complaints & @1 84 371 g3 X 3R 3R complaint 781 & @1
I8 I8 TS! d1d & | AIGAMRCIS Bl ST8l ddb I1d &, IP] RIeN H $H¥ Aaa fiel, ITdh
R B e B BT 3R P TR ARBRNI BT 7 ReT07 firet, s9F 1w 89 ugel &
AT & T HHILE 997 {5 7 € —hHie Bk Renfor
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| have made a note of this.

Now, Shri Sudarsana had said that the National Commissions for SCs and
the STs are toothless and that they should be given more powers. The point is
that there are five constitutional commissions in the country - the UPSC, the Finance
Commission, the Election Commission, National Commission for SCs and the
National Commission for STs. They cannot have a higher status than this. These
commissions have constitutional status. They have the powers of the civil court.
They can summon people. They can take evidence on oath. They have, all the
powers that can be provided to any commission. ...(Interruptions)... | have already
spoken about the National Minorities Commission.

Shrimati Vanga Geetha mentioned that the budgetary allocation was
much less. | do agree that the budgetary allocation should be more. But, then, that is
a demand of every Ministry, of everyone. We should have more money. The fact is
that sometimes one has the budget but one does not spend it, as was happening
last year. The last regime had the money, but they did not spend it. Year before
last also, they had the budget but they did not spend it. Ever since the UPA
Government has come,, we have spent the money. The other thing is about the
orphanages. The hon. Member mentioned about the sad plight of the
orphanages. The orphanages are run by respective States. If they are in sad
plight, one has to ask the State Governments to do something about it. Shrimati Kum
Kum Rai said something very relevant. | wish she had been present in the
House. Anyway, | would like to tell the other hon. Members that there is a difficulty
about girls getting education and there should be hostel provisions for girls so that
more and more girls can get education. So, we have started a new scheme. We
found out how many districts are there in the country which have literacy level below
30 per cent amongst the SC women. So, we have identified 143 such districts where
the literacy level of SC women is below 30 per cent, and there, we are giving special
hostels and special attention to girls' education.

She was also worried about killing of young girls and boys who had
entered into inter-caste marriages. She said that there were reports that they were
being killed. That is something which concerns all of us. | have already written...
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MR. DEPUTY CHAIRMAN: Madam, how much more time do you
require?

SHRIMATI MEIRA KUMAR: | will finish shortly. ...(Interruptions)... |
am concluding. | have already written to Shri Mani Shankar Aiyar, the Minister
of Panchayati Raj, and he will look into it.

Sir, Dr. Faguni Ram, the hon. Member from Bihar has very rightly
expressed his concern about the backlog in reservation for SCs and STs. |
would like to draw his attention to the fact that reservation for the SCs and STs
and filling up of backlog, etc., is something which is dealt with by the
Department of Personnel and Training. Before Mr. Pachouri left - he had a
meeting to attend - he gave me this information to give to you; this is on behalf
of the Ministry of DoPT. They had issued instructions to all the Departments to
fill up the backlog vacancies. The MoSPT has personally written to the
Ministers; a meeting of the Secretaries is being convened to monitor the
progress. There is also the Reservation Bill which has been introduced in the
Lok Sabha.

Shri N.K. Premachandranji said that there should be a provision for
reservation of SCs and STs in the institutions of excellence. Well, | could not
agree with you more. It should be done. We will see what can be done about
it. As far as drinking water problem, electricity and civic amenities are
concerned, this is something which the State Government has to provide.
These are the things for which Special Component Plan budget allocation has
to be made, which the State Governments are failing to do.

Now, | take the point about scavengers. My Ministry has the National
Commission for Safai Karmacharis. My Ministry also has the Finance and
Development Corporation for the Safai Karmaharis. The Safai Karamcharis
are different from scavengers. Scavengers are those who are still clearing the
night soil with their own hands and carrying it on their person. They are the
scavengers. So far as scavengers are concerned, there was the National
Scheme for Liberation and Rehabilitation of Scavengers which was with this
Ministry. But, it was transferred to the Ministry of Urban Employment and
Poverty Alleviation Ministry in 2003. | am told that from there, it has now been
transferred to the States. But, then, it is a matter which concerns another
Ministry, not my Ministry. So far as the children of scavengers are concerned,
we have a scheme for them called the Pre-Matric Scholarship Scheme.
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Sir, | think, | have answered most of the points which were raised by
the hon. Members. | do want to earnestly thank all the 14 hon. Members who
participated in this debate. Till this morning, | was apprehensive. | thought this
debate may not happen at all or may happen in a great hurry or may happen
in a great disturbance, but it has happened very nicely. | thank you very much.

it TH.UH. dTeio JIeN(IY 0S¥ SyauMfa Sit, R U6 veaRs =nfey,
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32 FRIS WY 3T & | 37T a7q SITSfias I St & 91 €, 3R 319 AgAIRES & forg
HET STREIBRe BT T8 & dl 3MYP UIRIS H $HPBI &9 AT 98 o aIey
<...(TEET).....

T A1 ;<9 1 fpar sran s ?

it SuwuTafer: o Fegrele B |

it T.UH. TS 919 I USE BRIS T 8, Uh 3MSHT U 1974 9 31
AT | U w91 ST 2 |

S WRT HHAR: 36T FoleH & R |

MR. DEPUTY CHAIRMAN: It is not for a clarification but a suggestion
only. ...(Interruptions)...

SHRIMATI MEIRA KUMAR: Sir, J have taken note of your
suggestions.

SHRI DIPANKAR MUKHERJEE: Sir, | would like to have an
assurance. | had referred this to her also, and it is regarding atrocities on
dalits, on lands, in Madhya Pradesh.

SHRIMATI MEIRA KUMAR: You have given me a paper...
...(Interruptions)...

SHRI DIPANKAR MUKHERJEE: | want something to be done and it
must be looked into immediately.

SHRI N.K. PREMACHANDRAN: Sir, regarding education, | would
like to Know whether the Government of India, especially the Ministry of Social
Justice, would take initiatives in having a uniform legislation to ensure
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that the SCs/STs students get a particular percentage in admissions in these
colleges. Is there any proposal pending?

MR. DEPUTY CHAIRMAN: She has already answered that point.
Now, the Tribal Affairs Minister to reply.

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI P.R. KYNDIAH): Mr.
Deputy Chairman, Sir, at the outset, | would like to thank my colleague for
having given a very able reply, covering almost all the points that | need to
cover. As you are aware, the Tribal Affairs Ministry is one of the youngest
Ministries. It came into existence in 1999. We are still in the process of
asserting ourselves. As you could see from today's Business, it has been
bracketed together with the Ministry of Social Justice and Empowerment. |
have no objection to it. In fact, | feel good about it because the Ministry of
Social Justice is an old Ministry. The tribal affairs were a part of it. Only just
now, the Minister has made a reply that the SCs/STs Commission, which has
a Constitutional status, has been bifurcated; and, therefore, this Commission
on the Scheduled Tribes has come into being only recently. So, | think, it is in
a way, good. But | will be failing in my duties if | don't say thanks to all the
fourteen Members who have participated in the discussion with such alacrity.
But most importantly, it is their valuable suggestions which they have
expressed that would help us. The House has certainly been benefited by
what we discussed today. But what | regret is that the Opposition Benches are
empty. There has been a walkout. It is a part of the democratic process. But
when we discuss a very important Ministry like this, which relates to the SCs,
STs, OBCs, and even the minorities, | would have thought that the Opposition
would participate. But they walked out from the House on this very important
subject.

MR. DEPUTY CHAIRMAN: The entire Opposition has not walked
out. ...(Interruptions)... There are two opposition parties present.

SHRI P.R. KYNDIAH: It is good, a consolation ...(Interruptions)... |
must really thank Shrj Dipankar Mukherjee because at the outset he raised a
very potent point, which relates to outlays and outcome of the Budget. This
has been made very focused by our own Prime Minister and also the Finance
Minister. Whatever outlays we have in the Budget it should quantify with
output. This is important. Now we are determined to do that. The first point |
would like to mention here is that a very important point has been made about
the bitter experiences faced by the tribal people all over
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the country, particularly those who suffer at the hands of land alienation. Some
of the tribals who are living in the forests have been evicted. They are the
owners of the land but they cannot prove it because they do not have the land
records. This has been a key issue that has been expressed from time to time.
| know it happened in the areas of North-East, mainland and everywhere. But
something needs to be done about it. My Ministry has been exercising on this
matter with all seriousness. Also we have come to a decision to come up with
a Bill for the Scheduled Tribes (Recognition of Forest Rights) 2005. We are
proposing to bring the Bill before the House at the earliest. Another point,
which was raised by Mr. Mukherjee, again is about the Budget provision. It is
true that an amount of Rs. 230 crores has been earmarked for development of
forest villages. This amount, apart from the current year's Budget, will benefit
about 2000 forest villages'. Now this goes along side with our move to bring a
Bill for conferment of land rights on forest dwelling tribals. That is a very
important point. If we can do this - | think, we should and we must - we will be
able to do something historic which will remove the historical injustice done to
the tribals. So, this is a matter, which | thought | should bring to your pointed
attention. After benefiting about 2000 forest villages in the current year, next
year we will cover the remaining villages. This is a fact. The other matter,
which | thought | must make a mention of here, as you can see it in the
National Common Minimum Programme, that minor irrigation has been made
a very important agenda for the betterment of the people all over the country
and tribal people in particular. This year, | am happy to inform you that Rs. 50
crores has been provided in order to facilitate minor irrigation in tribal areas in
the entire country. It will go a long way in increasing productivity of the lands of
the Scheduled Tribes. | think this is very important. The other matter that |
would like to bring to the attention of this House, which | brought to the
attention of the Lok Sabha also is that we have a scheme known as Eklavya
Model School which is a very good scheme. This will provide quality education
to the Scheduled Tribe students similarly to Kendriya Vidyalaya and Navodaya
Vidyalaya. 96 schools have been set up so far and we are willing to sanction
additional schools for the tribal areas of the country. The beauty of the scheme
is that we are providing 30 lakhs as recurring expense, apart from the capital
expenditure. This is important and | think | should bring it to the attention of
this House. The other matter which | thought I should bring to the attention of
this House is that there has been a lot of suggestions given to us for inclusion
of communities into
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Scheduled Tribes to recognise them. It is not an easy matter. We have to go
through the accepted modalities. One of the modalities is that it must be
approved or recommended by the State Government. The second part is the
RGI unit, the Registrar General of India. It is under the Home Ministry and the
third one is the National Commission for Scheduled Tribes. We have to go into
all these channels. So there have been demands from all over the country for
scheduling recognising as tribes. But we are not denying. We have to go into
these matters very carefully. But | must also provide another information. Only
recently my Ministry has taken up with the Ministry of Environment and
Forests. We have given a one-time clearance for providing basic minimum
services in the habitats of the Scheduled Tribes in and around forests under
the Forest Conservation Act. This is something which | feel will go a long way
to help in the betterment of the tribal people. The other matter that | would like
to bring to the attention of the House is that we have in July, 2004 introduced a
scheme for providing insurance coverage to all earning members, head of
families of primitive tribal communities which are 75 in the country, including
those who are in Andaman and Nicobar Islands. This insurance scheme will
be for five years at a time. In 2004-05 out of five lakhs families, one lakh
families will be covered. During the current year two lakhs families will be
covered and the remaining two lakhs next year. This is a good scheme also.
So, we are trying to do something new, something to give hope to the tribal
people. | think it is important. | know of many tribals in the country, whether it is
in Kerala, whether it is in Chhattisgarh or anywhere, | find that there has been
a kind of helplessness. But today, there is a new hope because land is more
important. You know Sir, how difficult land alienation is for the tribal people.
There are so many tribal people all over the country who have suffered a lot,
over the decades, over the centuries in fact. But now is the time we should do
something about it and we are committed to it. The National Common
Minimum Programme has made it clear and we should do that. We are
determined to fulfil all the commitments made in the National Common
Minimum Programme one-after-the-other. As my colleague has stated this is
the Bible and the Geeta of this Government. We cannot shirk away from our
responsibility. | don't want to inflict upon your time. You are tired. But, at the
same time, | must thank the hon. Members for their suggestions...

SHRI'V. NARAYANASAMY: What about the development issues
and the NEC?
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SHRI P, R. KYNDIAH: Let me say something about the NEC. It is a
body of eight Governors, eight Chief Ministers and three nominated Members.
It is true that the fund position of this Council is Rs. 500 crores for eight States.
It becomes difficult for every State to get something. But, at the same time, |
must inform the hon. Member that recently we have transformed the North-
Eastern Council into regional planning body. Which is the first in the country. It
is a mini regional commission. As soon as | took over the charge and this is
the first time that the Minister of the DoNER is becoming the Chairman of the
North-Eastern Council. Today, as soon as | took over the charge, my first
agenda was to see that this Budget, which is going to play a very important
role in the affairs of the North-Eastern Council, does have an agenda for co-
ordinated security. It is very important. Today, what we have done is, we have
decided to make a blueprint, a roadmap for the economic development of the
entire region which will be drawn for fifteen years. It is called the Vision 2020.
This is what we are doing in the North-Eastern Region. We will straightaway
look into the matter of funding as to where money is to put. Today, with the
Prime Minister's commitment to "Look East" Policy, we are thinking both in
terms of not only it should be region-specific but, also to be largely specific on
South-Asian countries and with our neighbouring countries. The North-East
Region is surrounded by Bangladesh, Myanmar, China and Bhutan. Today,
after the Prime Minister inaugurated the canal there is a lot of enthusiasm, a lot
of queries from the Asian countries and today once our roadmap is laid it
occupies a position which is strategically placed that it could become an
economic bridge-head towards progress. The future is with us. About funding,
we will certainly do something about it. | am thankful that you have suggested
this. | am very thankful.

SHRI JAIRAM RAMESH (Andhra Pradesh) : Mr. Deputy Chairman,
Sir, we can have a separate Half-an-hour discussion on the NEC because the
Minister, due to paucity of time, is not able to go into the details,

MR. DEPUTY CHAIRMAN: It is not the Question Hour. The Half-an-
hour discussion cannot be allowed. Anyway, you give a notice, | will look into

it.
it 7l T Ao T TIREA W, ......(Fau).....
ot SuuTay: JMaET RITE ?
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Y g 7= Wom: R TRRAT AR, § H2A1 7eley A S A b o greae
PI B YN A ABA € ? ....(FTEM).....

it STwuTafr: SISad B ... (FAUM)....

it e = HOM: fIoell & or<r gIsdd &1 Rerded a1 o) &1 | i &Ic &1
TTSae & RSTAR ®I 1 81 A 5T ST 38T & ? SHD! &4 H¥ a1 faalrddy ?

ft STTATIT: T 3P IR | MY $B Bl ?

SHRI P. R. KYNDIAH: Sir, this matter has been brought to my
attention. It is in connection with the reservation to SCs/STs and all that. This
matter has been discussed in the Government. After the formation of the
National Capital Territory of Delhi, the Home Ministry had issued a circular
extending reservation, but the High Court had dismissed it. At our instance, the
Home Ministry has filed a special leave petition. | think, that is enough.
...(Interruptions)...

Y 7ot s Wom: IR, 7 SN FA AT FR @ E 2 .. (FIE).....

MR. DEPUTY CHAIRMAN : The matter is over. ...(Interruptions)...

7 9 I8 Ao IR, H I8 B8 BT § [ GUH-BIC BT [SHIST gall 2, I8 Hrax]
H gAT § | 98 I [SUISH &, T8 U8l Bl © | I8 BRaW ¥ (SIS gall & | Iqb d1a oA,
FRA H T fgpd 8§ 7 el 91 R R®T Rl AN ©, FI gAT Pl G bR 5 2

oo (ITT)......[SUTST 83T € BRAY ¥ | I8 SIS & Ul H1,39b 1 GUH DI Bl
SIS AT € I......(agM)......

it SuwuTafer: =M $E 2 o Were o SR e € ... (Faum).....

SHRI P. R. KYNDIAH: | agree with the hon. Member. Lately, there
has been a Supreme Court decision. And, we are certainly pursuing it.

MR. DEPUTY CHAIRMAN: The discussion on the working of the
Ministry of Social Justice and Empowerment and Tribal Affairs is over.

The House is adjourned till 11 O' clock tomorrow.

The House then adjourned at eleven minutes past seven of the clock till eleven
of the clock on Wednesday, the 27" April, 2005.
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